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LEGISLATIVE ASSEMBLY
Thursday, 5th August 1943.+

-The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS. ’

QuTrcoME OF THE ‘‘ GROW MORE Foop "’ CaMPAIGN.

198. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Secretary for
Education, Health and Lands be pleased to state, provinie by province, the
areas of land in" excess of the existing agricultural and horticultural lands
whieh had been cultivated in 1942 and upto the 15th June, 1948, for growing
more food? ls there any pasture land in India?

(b) What has been produced in different provinces on these extra cultivated
fands and how much?

(c) What amount did the Government of India spend by payments to the
agriculturists in different provinces for cultivation, and what retwrn has been
obtained by them? Have Government made payments to auybody else who
are not agriculturists? i .

d) What esteblishment and advertisement expenses have been incurred
during #0942 and 1943 and what is the expense ratio in relation to the quantity
and price of food grown?

(e) Has excess %and been cultivated in all the provinces to grow rice,
wheat, maize, millet, sugar-cane in excess of the normal yearly production?
Will the Honourable Member be pleased to lay on the .table a detailed state-
ment on excess lands and excess produce secured under the ‘‘Grow more
Y¥ood’' Campaign? ’

Mr. J. D. Tyson: (a), (b) and (e). Specific information in respect of all
excess lands brought under- cultivation in each province as a result of the
**Grow More, Food'" campaign is not readily available. A statement showing the
increase in the area and yield in 1942-43 over 1941-42 in respect of principal
food grains is laid on the table.

Certain grasslands, groves, shrub areas, etc., which serve as pasturelands,
are included under ‘‘culturable but not cultivated’’ lands in the . agricultural
statistics of India.

(c) In the financicl year 1942-48. Government of India sanctioned a total
grant of Rs. 18-84 lakhs from the Cotton Fund to certain provinces and States
to assist the cotton growers in diverting lands from short-staple cotton to food
grains. These grants were made on condition that the benefit under them goes
to the actual cultivator. No less than 53,389,000 acres were diverted from -
cotton to food crops in 1942. No grant has been sanctioned by the Government
of India from this source for anybody cther than agriculturists.

In the current finuncial year, the Government of India have so far sanction-
ed the following grants and loans in furtherance of the food production drive: —

(i) Rs. 47:70 lakhs in grants and Rs. 98:97 lakhs in loans to enable the
provinces to finance measures calculated to contribute materially to increafe
food production in the near future.

(i) Rs. 14:92 lakhs in grants from the Cotton Fund to enable the provinces
and Btates to assist cotton grower in diverting landb. from" short-staple cotton
to food grains during the current season. b .

(d) In the financial year 1942-48, Government of India incurred a total
expenditure of Rs. 500 on account of establishment and Rs. 35,000 on account
of advertisement through the National War Front. The ratio of empenditure to
to the value of food grown is negligible.

( 415) A
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Increase in Area and Yield in 1942.43 over 1941.42.

(Figures are in thousands).
Kharif Food Wheat. SBugarocane. Rice.
Grains.
(Raw sugar)

Province or Btate. Acres. Tons Acres. Tons. Acres. Tons., Acres. Tons.
Ajmer-Merwara. . 20 3 8 2 . .. .. ..
Assam . . . 111 345 .- L. —3 —& 124 49
Bengal . . . —660 —2,608 [ 14 —11 —45 —701 —2,805
Bihar . . . 835 703 —20 28 19 26 400 506
Bombay . . 1,460 g8 —219 —18 —6 ' 146 300
C. P. & Berar . 750 783 —311 120 —d —3 " 42 974
Coorg . . . 0 (1] - . .n .- 0 0
Delhi . . . 41 10 [ 1 1] 0 oo ..
Madras . . . 748 —507 .. . 13 19 182 —380
N.W.F.P. . . 61 148 61 68 —17 —8 1 11-
Orissa . . . 219 100 0 0 1 0 70 —132
Punjab . . . 751 235 387 279 —8 19 206 86
Bind . . . 67 —176 164 61 0 1 —63 —121
United Provinces 1,652 2,267 —300 126 92 1,333 485 268
Total British Provinces (a} (a)

6,030 2,009 —216 749 85 1,339 897 —1,345
Baroda . . . Not known 12 0 0 2 02 32
Bombay States . Not known —1 10 —2 —6 54 413
Bhopal (C. I. State) . Not known 106 —24 —2 —2 1 3
Bastern Agency States Not known —3 —1 . —B2 181
Gwalior . . . Not known —1 —26 . . .. e
Hyderabad Dn.. . 2,194 937 —160 4 —8 -7 332 270
Khairpur (Sind) . Not known 33 10 Not known —1 0
Mysore . . . Not known 0 0 —4 —13 1 —-2
Punjsb States . . Not known 162 135 . .. . .
Rajputans Btates . Not known 315 68 .. s .. ..
Rampur (U. P.) . Not known 23 8 4 8 17 11
Tripurs ( 1) . Not knewn . .o . ..
‘ @ (3
Total Indian States . 2,194 937 476 185 —10 —18 444 538
(a) (a)
Grand Total 8,224 3,036 259 034 76 1,321 1,341 —807
Kharif fondgrains ex-
oludingrice . . 6,978 3,843

(a) Include rice figures.

Mr. Lalchand Navalrai: May I know from the Honourable Member if the
statement laid on the table contains a statement province by province?

Mr J, D. Tyson: Yes, and in respect of such States as have supplied
statistics. _ '
Mr. Amarendra Nath Chattopadhyaya: Is there any pasture land in India?
 Mr, J. D. Tyson: Certain grasslands, groves, shrub areas, etc., which serve
as pasture lands are included under ‘‘cultural but not cultivated'’ lands inr the
agricultural statistics of India.

Mr. Lalchand Navalrai: Does the statement contain also the amount of
grain which each province produces?

Mr. J. D. Tyson: It'is a statement of areas and yields.

M. President (The Honourable Sir Abdur Ruhim): The Honourable Mem-
ber had better look into the statement. Next question. :

Mr, N.M. Joshi: May I ask a supplementary question on the last question?

. Mr. President (The Honourable Sir Abdur Rahim): The next question hae

been called. - '
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Eripemic or FevER, SMALL-POX AND TypHoID IN DELE1. °

199, *Mr. Amarendra Nath Chattopadhyaya: -(a) Will the Becretary for -
Education, Health and Lands be pleased to state if it is a fact that thcre has
been an epidemic of fever, small-pox and typhoid in Delhi during April, May
and June 1948 and that Phthisis is on the increase? If so, what is the reason
for such an epidemic in the Capital? What steps did Government take to
stop it, and how did" they fail to prevent its taking the epidemic form? How
may Phthisis be stopped? A .

(b) How many deaths occurred amongst (i) children; (ii) youths; and (iii)
adults and in what quarters of Delhi were these diseases more fatal than in
other quarters? What proportion of the population of New Delhi and Old
Delhi suffered and died? )

(c) Will he lay on the table a report of the Civil Surgeon, and of the
Director General, Indian Medicdl Service, on the matter?

Mr. J. D. Tyson: (a) and (c). It is a fact that there was an outbreak of
small-pox in Delhi in the period April to June 1943. The measures taken to.
prevent its spreading included the isclation of patients, the disinfection of in-
fected houses and intensive vaccination in affected areas. There were some
cases of typhoid but the number of cases and deaths from. this cause repcrted
was less than in the corresponding period of the previous two years. The
number of reported deaths from fevers during the period was not substantially
higher than in previous years. On the basis of the reported cases of tuberculosis
in the first six months of 1943 it appears that the 1943 total will be lower than
the total for the previous year. The facts which are ascertainable do not
indicate that the disease is on the increase. A report by the Chiof Health,
Officer, Delhi Province, is laid on the table of the House.

(b) A statement is laid on the table of the house.

Part (b). Statement.
Deaths during the period April to June, 1948.
Delhi City New Delhi
Children  Youths  Adults Children Youths  Adulte
Smallpox . .. 186 13 8 2 1 ..
Typhoid . . . 79 22 26 .. ] 3
" Phthigis . . . t 38 135 . ‘. 3
Fever . . o 23 (] 11 285 7 18

The smallpox mortality rate was higher in Delhi Cit, i i i

" ) y than in New Delhi. The d
was n;))t‘more fatal in any perticular quarter of Delhi City, than in others, the :norlt.‘:l?:;
rates being more or lees the same in the various wardsin which the disease occurred. As

regards the oth i i
th§ diﬂcrezt.o w::'dtfree dlseu?s. also the mortality rates were more or less: the same in

Attacks and deaths per 1,000 population in Delhi City and in New Delks.

Delhi City New Delhi
Attacks Deaths Attagks Dea
ths
anp.ox . 2-07 1-8 1-6 0-1
Typhoid . 09 09 0-3 0-2
Phthisis . s
2:03 1-2 07 01
Fever . .. 0:07

06

Part (c).—Report by the Chief Health ] '
: he 'th Officer, Delhi Provs ] 2.2 '
Health Commissioner with, the Govemment' of o});l’:iciz' é;z;.t:ﬁ"')l:hwh the Pu’blw

perﬁ)t;tin;:ntiosljz\;ingl{n (;2)4?8;54 zal:i ddcl:agzga from fever, smallgox and typhoid during the
1842 and the first half of 1043 are enclosed he::gitgl‘ll ) cases and deaths from Phtbisia in 1841,

2. A study of the record i
June, 1943, The incidenoem; fedt yﬁﬁm’ shows that during the 3 months April, May and

O d was definitely 1 i i
period in 1941 and 1942, o1 X y less than during the correspondin,
Logpiac Bl The extent to which the disease was present cannot be d‘;acribegl

-

. A2
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3. As regards ‘fever’ only figures for deaths are avsilable. This is sn undefined group
i% which various causes of deaths of which fever is a prominent symptom are included.
It is therefore not possible to attach the same asignificance to any fluctuation in these
Agures as in the case of specific diseases like typhoid ‘or tuberculosis. The registered
deaths from fevers during the 3 months in 1943 show an increase over the corresponding
figures in 1942 but are lesa than those in 1841. They are not regarded as constituting an
: spidemic.

4. There has been an increase in the incidence of smallpox durimg April, May and June
1643 as compared with the previons 2 years. Vaccination is the most important pre-
cautionary measure against smallpox. During 1943, 65,090 vaccinations were done as
against 35,502 in 1942 and 34,962 in 1941,  Other precautionary measures taken include
_isolation of patients in the Infectious Diseases Hospital and "disinfection of every infected
~house. These preventive measures undoubtedly helped to control the outbreak especially
when it is remembered that under the conditions arising out of the present emergency the
movement of population into and out of Delhi Urban Area has been on'an extensive scale
apd the consequent introduction of infection from outside much more frequent than under
erdinary conditions. U

- 5. As regards Phthisis the recorded figures show that in 1842 the incidence of the
disease was greater than that in 18041, The increase is not conmsidered to be due to any
actual increase in the number of infections but rather to a more effective co-ordination
between tuberculosis clinics and the tuberculosis Health Visitors and therefore to a
larger number of cases being discovered. On the basis of the number of cases reported
during the first half of 1943 it woald appear that the incidence of the disease in 1943
will be less than that in 1942, It cannot therefore be said that' Phthisis is on the increase.

6. The measures that may be taken for control of phthisis are an anti-tuberculosis cam-
paign on a wide front including Isolution and treatment of the open case, special measures
to protect contacts specially children in the homes of tuberculosis patients and an effort to
jncrease the general standard of livilig by providing better housing conditions and adequate
-nutrition. cently the following measures have been adopted to supplement those already
existing :— -

(a) Establishment of a model tuberculosis clinic in New Delhi.

(b) Experimental scheme of organised home treatment which aims at modern acientific
treatment in the houses of those who cannot get admission in hospitals.

STATEMENT NO. 1.

Casts and deaths from emall-poz, cyphoia:dm; {;3« during the period April to June 1941, 1942
a . :

Diseaves Small-pox Typhoid Fever
1941 19042 1043 1041 1942 1843 1941 1942 1943

g 4 4 £ . 3 4 4 4 4
EEREDEEEREENERENEE

Yeara

~

1. Delhi City 52 40 18 10 291 207 249 233 102 178 131 127 38

S. NewDelhi 2 .. .. .. 40 3 19 14 13 9 7 8 .. 13

STATEMENT 2.
Caste and deaths from Phihisis in 1941, 1942 and in the 1ot half of 1948.

Years 1041, 1942. 1943 (January to J
Cases. Deaths. Cases. Deaths. Cases. D.."&'.)

1. Delhi City . 1,136 858 1,728 761 761 803

8. New Delhi . 49 38 62 21 29 15

Kunwar Hajee Ismail Alikhan: May I know what is the percentage of
deaths by typhoid?

Mr. J. D. Tyson: 1 have not got the percentage here. I am afraid T munt
ask for notice. ‘ N .

Mr. K. 0. Neogy: The Honourable Member referred to deaths from fever,
but the question relates to an epidemic of fever. Is the Honourable Member
in & position to say whether there was an epidemic of malaria last autumn-and
whether the epidemic still continues, and whether it is not a fact that a fresh
epidemic of malaria has broken-out already?
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Mr, J. D. Tyson: The question does not relate to last autumn at sll. It
relates to April to June of this year. -
Dr. 8ir Zia Uddin Ahmad: In connection with this matter, may I ssk whe-
ther the Goverament have taken any steps to increase the output of quinine? .
Mr. J. D. Tyson: I think the Honourable Memher has a question on thal
subject coming up on Tuesday next. T

ABRANGEMENTS FOR PROCURING STAPLE Foop For CIVILIAN POPULATION.

200. *Mr. Amarendra Wath OChattopadhyaya: (a) Will the Honourable
Member for Food be pleased to state what fresh arrangements have beem
made, province by province, for procuring staple food for the civilian popu-
lation of India? * - .

(b) What is the population, province by provinee, and what is the neces-
sary staple food for them such as rice and wheat, per capita, and what i8
the total production in each province taking on average of five years? Do
the provinces produce the quantity required for. their population? If not,
what is the deficiency in each province, and how may excess provinces supply
the deficit provinces? )

(c) Has India been consulted in the Hot Spring Food Conference? 1If so,
who represented India? '

The Honourable Sir M. Azizul Huque: (a) The Food Department have pre-
pared a plan for the distribution of the surpluses of foodgrains declared by the -
surplus areas amongst the deficit areas in the light of their requirements and
the available resources. The recipient and supplying administrations concerned
have been asked to make arrangements for procuring and transporting tliese

quantities in conformity with the plan.

(b) Statements are laid on the table.
(¢) Yes. India was represented by : _
Sir Girja Shanker Bajpai, Agent General for India, Washington; Chairman

of the Delegation.
Mr. P. M. Kharegat, Vice Chairman, Imperial Councﬂ of Agricultural

Research.

8ir David Meek, Indian Government Trade Commissioner, London.

Mr. H. S. Malik, Indian Government Trade Commissioner, New Yorik.
o Dr. W. R. Aykroyd, Director of the Indian Institute of Nutrition Rescarch,
Joomoor. .

Total population and 5 years’ average production of Principal Foodgrains Province by Provincs
* Total Av;srn.ga production

Name of Province, Population ' of 5 years (1987.
(T2 7000). 38 to 1941.42).
(In "000 tons).
Ajmer-Merwara . . . . . 584 21
Assam . . . . . . 10,205 1,721
Bengal . . . . K . . 60,314 8,252
Bihar . . . . . . . ~ 36,340 8,653
Bnmhoy . . . . . . 20,858 2,881
Baluchistan . . . . . 502 86*
3;,5..;;‘* Berar | N S 16822 3,078
g . . S L 169 58
LD{:g“ . . . . . . . - N7 3
M ‘;“F B . . . . . 49,342 6,65
NW.FP . . . . ) . 3,038 530 ¥
rissa . . . oL 8,729 1,433
g'un]ab . . . . . . . 28,419 4,721
ind . . L. . . . 4,637 1,000
U.P . . L oL sson 6,366
Total . 206,797 40,460

*Estimated, actual not available,
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Statoment showing ideal requirements in respect of prinoipal cereals. '

Name of Province. Total reyuirements
~ at 1 1b. of cereal
pes adult unit per day
(Tr. '000 tons).

Ajmer-Merwara . . . . . . . 76
Assam . . . . . . . . *, 1,330
Bengal . . . . . . 7,862
Bihar . . . . . . . . . 4,738
Bombay . . . . . . . . . . 2,719
Baluchistan . . . . . . . . . (]
C.P. & Berar . . . . . . . N . . 2,183
Coorg . . . . . . . . . . ., . \ 22
Delhi . . . . . . . . . . . . - 120
Madras . . . . . . . . . . . . 8,482
N-W.F.P. . . . . . . . . . . . 396
Orissa . . . . . . . . . . . . 1,138
Punjab . . . . . . . . . . . . 3,705
Sind . . . . . . . . . . . . 591
U.P. . . . . . . . . . . . . - 7,172

Total . 38,560

‘tatemens showing population and the surplus and Defioit poomon of each province in respect of
Principal cereals in 1943 ar compared with the normal.

Average total Production Net posi-
quantity of rioe, of tion sur-
Name of Provinoce. Total millets, wheat 1942-.43. Surplus. Deficit  plus (+)
Popula- and gram avail- ) or
tion. able within the Defloit
trade block for (—)-

bhuman oonsump-
tion and seed

purpoees.
(In *000) (In '000)

Ajmer-Merwara . 584 76 18 o 58
Assam . . 10,206 1,808 1,688 .. 120
Bengal . . 60,314 9,278 7,080 .. 2,198
Bihar . . . 36,340 4,157 4,323 166 ..
Bombay . . 20,868 3,844 2,902 . 942
Baluchistan . . 502 66 66 (a) . .
C. P. & Berar . 16,822 3,337 3,780 303
Coorg . . . 169 56 60 4 .o
Delhi . . . 017 109 37 Cee 72
Madras . . 49,342 7,431 6,181 .. 1,250
N.-W.F.P. . . 3,088 342 357 16° .
Orissa . . . 8,729 1,362 1,259 . 103
Punjab . ' 28,419 4,234 5,019 1,685 .
8ind . . . 4,637 760 1,074 314
U.P . . . 55,021 7,049 7,608 649

Total . 295,797 - 43,909 42,392 . 3,226 . 4,743 1,517

* *Three pre war years' production(+ ) or (—) not importg or exportl.
(a)Estimated, actual not available.

Mr. N. M. Joshi: May I ask whether the Government will prepare a report
and circulate it to the Members of the Legislature on this Hot Spring Food
Conference?

The Honourable Sir M. Azizul Huque: As soon as & report is received in
full I will consider the matter.

Mr. Govind V. Deshmukh: Arising out of the answer to part (a) of the

question, may I know to what extent these fresh afrangements have been suc-
cessful in Calcutta ? ' ' h
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The Honourable Sir M. Azizul Huque: It is very difficult for us to estimnate
the success or otherwise of the modified basic scheme at this stage with refcrence
to any particular area, but I can say this much that we are doing our best.

Mr. Govind V. Deshmukh: Is the Honourable Member aware that, .in spite
of the arrangements which the Honourable Member suggests are being tuken,
people in Caleutta are dying every day, about 25 or 30, and people are living
on carcasses?

The Honourable Sir M. Azizul Huque: I have seen a press report to that
effect, but that has nothing to do with the scheme itself.

Mr. N. M. Joshi: In view of the fact that there is to be a discussion on this
food question, may I ask the Honourable Member whether he will circulate to
Members the statement which he has laid before the Assembly to-day? The
proceedings of the Assembly are not likely to be available to other Members
before. the end of this Session. I would therefore suggest that this stateinent
be circulated to Members before the discussion takes place.

The Honourable Sir M. Axizul Huque: As far as my reply of to-day is con-
cerned, if that is the desire of the House, I will certainly do it.

Dr. 8Sir Zia Uddin Ahmad: Did the Committee which is now sitting on
food make any recommendation on this particular point? '

The Honourable Sir M. Azizul Huque: The recommendations are still being
considered by the Committee. I am informed that they have finished their
preliminary stage of discussion and the report is being drafted, but it has not
yet come to us.

Dr. Sir Zia Uddin Ahmad: Will an interim report be available before we
have a discussion on food?

The Honourable 8ir M. Azizul Huque: I am afraid, not.

Mr. Amarendra Nath Chattopadhyaya: Should not the Food Committee ap-
pointed by this Assembly be called for consultation? °

The Honourable Sir M. Axizdl Huque: I am asked to give my opinion. I
can only give information in reply to questions.

TRADE AGREEMENTS gg PosT-WAR RECONSTRUCTION.

201, *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable Member
for Commerce be pleased to state if any trade agreement between the United
Kingdom, the United States of America, the Domipions of Canada, and Aug-
tralia, the Union of Socialist Soviet Republics and India is proposed to be
reached in connection with the post-war reconstruction?

The Honourable Sir M. Azizul Huque: No suggestion for a multilateral
trade pact between the countries named has hitherto been made to the Govern-
ment of India. The nature of the post-war trade relations between tha coun-
tries named must await international discussion, which has not yet been initiat-
ed, and the (Government of India are not now in a position to say what arrange-
ments are most likely to commend themselves when the time comes.

Mr. Govind V. Deshmukh: Is it a fact that no negotiations regarding trade
were being undertaken by this government with America? Is it a fact?

The Honourable Sir M. Azizul Huque: There have been some Jiscussions
about it but nothing further has been done. e

Mr. Govind V. Deshmukh: What is the result of those discussions?

The Honourable Sir M. Azizul Huque: It is still in the stage of discussion.

Rise 1x Foop AND TEXTILE PRICES.

202. *Mr. Amarendra Nath Chattopadhyaya: (a) Is the Honourable Member
for Industr‘les and Civil Supplies aware of the fact that there hus been 500
per cent. rise in food prices and 400 per cent rise in textile (cotton) which has
created a serious situntion in'the country as a whole?

The Honourable Sir M. Azizul Huque: Since the introduction of the Cotton
Cloth and- Yarn Con'trol Order there has been a very considerable reduction, and
prices are now on an average about 250 per cent. above the pre-war level.
Food prices in India vary from centre to centre but in general the rise hus been
about 800 per cent. over the pre-war level.
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Broop BANEs v IND1A, -

208. *Mr., Nabi Baksh Nlahi Baksh Bhutto: (a) Will the Becretary for
Education, Health and Lands be pleased to state the number of blood banks
whch have been established in India?

+(b) How much blood is collected by them every month?

. (c) Has it been brought to the notice of the Honourable Member that
blood banks in India are not collecting blood in sufficient quantity?

(d) Do Government propose to adopt some measures {0 in:rease the quan-
tity of blood in theee banks?

Mr. J. D. Tyson: (a) 21.

(b) Approximately 2,700 pints.

(¢) It is a fact that the amount of blood collected at some places is inade-
quate.

(d) The Government of India are doing all that they can to assist Provin-
cial Governments to establish and develop blood banks. They have provided
technical advice to Provincial Governments and have appointed an officer on
special duty who has toured throughout India and addressed meetings on the
subject in many places. They have also arranged for publicity in co-operation
with the National War Front, th€ Red Cross Society and the Department of
Information and Broadcasting. The question of further measures to be ndopt-

ed for enlisting the co-operation of the public is a matter for Provincial Gavern.
ments.

LivE STocK IMPROVEMENT WORK BY CATTLE BREEDING STATIONS AT KARNAL AND
IMPERIAL AGRICULTURAL RESEARCH INSTITUTE.

204. *Sardar Bant Singh: (a) Will the Secretary for Jiducation, Health and
Lands please state the object of the cattle breeding stations at Karnal and
the Imperial Agricultural Research Institute?

(b) What work has been done by these stations. for the improvement of
the livestock of India?

(¢) In what manner are the dairy products, * like milk, cream or ghee
disposed of?

Mr. J. D. Tyson: () The object of the cattle breeding stations at Karnal and
the Imperial Agricultural Research Institute is to conduct research in mixed
farming with a view to improving the milking capacity of Sahiwal and Ihar-
parkar breeds of cows.

b) As a result of the research work being done at these stat:ons the average
ylel of milk per cow per lactation has been raised from 5 lbs. a day to over
22 lbs. a'day. TFor detailed information, the Honourable Member is referred: to
the Bcientific Reports of the Imperial Agrwultural Research Institute, for the
years ending 30th June, 1937, and 80th June 1941, which are uvnilable in the
library of the House.

(c) At the Institute, except in certain flush- periods, the bulk of the supply
of milk and milk producta is sold to the staff and students of the Institute.
The surplus, if any, is sold to outsiders. At Karnal, the surplus remaining
sfter meeting the requirements of the small number of the Farm staff and
certain locsl officials living near the Farm, is sold to a Contractor.

Sardar Sant Singh: May I know if milk is supplied at the same fixed rate
to the low paid staff ?

Mr. J. D. Tyson: It is supplied to all grades:of the ataﬂ‘ at the same fixed
rate.

Sardar Sant Singh: Has uny representation been made to the Honcurable
Member that the low paid staff should be supplied milk at cheaper rates?

Mr. J. D. Tyson: I have not seen any such representation..



& STARRED QUESTIONS AND ANSWERS 423.

APPOINTMENTS OF SOUTH INDIANS IN THE IMPERIAL AGRICULTURAL RESRARCH
o INSTITUTE. ,

205. *Bardar Bant 8ingh: (a) Will the Secretary for Education, Health and
Lands please state what steps he has taken to put a stop to the appointments.
of Soush Indians in the Imperial Agricultural Research Institute, and to
bring in more North Indians? If none, why?

(b) Is he aware that not less than half a dozen South Indians have
again been appointed by the Director since the 1st of March, and how long
is he to continue this policy? - _

Mr.-J. D. Tyson: (a) The Honourable Member’s attentioh is invited to the
statement laid on the table of the House on the 28th July, 1943, in reply to his
starred question No. 8C, which shows that Punjabis have obtained more appcint--
ments than South Indians in every class of service at the Institute. ~Govern-
ment see no reason to take action on the lines suggested by the Honourable
Member.

(b) Yes, out of 29 temporary posts in the subordinate service filled by the
Director since the 1st March, 1948, only 6 have been filled by South Indians.

‘Sardar Sant Singh: May I know if the figures given by the Honourable
Member include menial staff like chaukidars and jamadars in which class the
Punjabis dominate? K

Mr, J. D. Tyson: They refer to the subordinate servants but my reply makes
it clear that invevery category: class 1, class 2 and subordinate service the
‘Punjabis have dominated.

Sardar S8ant 8ingh: Do the figures include class 1 and class 2 also?

Mr. J. D. Tyson: They do.

Mr. N.'M, Josht: May 1 know whether it is the intention of the Government:
of India to allow a very large number of Punjabis in the public services? Is it
the policy of the Government of India?

Mr. J. D. Tyson: So far as the Institute goes, our intention is to take the-
best man we can gel, irrespective of province.

Rao Bahadu: N. Siva Raj: May I ask whether the term North Indians.
means only the Punjabis?

_ Mr. J.D. Tyson: The questioner referred to P’unjabis in the previous ques-
tixo(llll. He did not refer to North Indians: he referred to Punjabis and ‘‘South:
ndians’’.

Maulvi Muhammad Abdul Ghani: What is the proportion of Biharis?
(No reply.) . '
HARDSHIPS TO STUDENTS UNDER THREE YEARs' DEGREE COURSE 1N DELHT
UNIVERSITY.

208. *Sardar Ban! Singh: (a) Will the Secretary for Education, Health and
Lands please state the practical advantages for the three years’' course in' the:
Delhi University ? -

(b) What provisions have been made. for those students who during their
preparatory course wish to migrate to other institutions where such svetem is
not in existence? '

_(c) Is he aware that after passing the preparatory class the students who-
wish to sit for any competitive examination like Rurkee Examination or
Railway Examination, etc., must spend one year at the Polytechnic Institute
to make them eligible for these lines or others?

(d) Is he aware of the hardships involved thereby on the students inasmuch
as they would be required to change colleges unnecessarily in case one is Dok
successful in seeking admission to any of the above colleges or lines?

(e) Does he propose to consider the desirability of permitting the non-
medical. students to prosecute their studies in the same colleges to which they
are admitted-in the first instance? If not, what are the difficulties?
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Mr, J. D. Tyson: (4) The institution of the thrde-yeur degree course is
expected to raise the standard of University and High School education.

(b) The Preparatory Course will soon be replaced by a class XI in the
feorganised Higher Secondary Schools of the Delhi Province. It is hoped that
students who pass the Qualifying Exuiination held at the end of the Prepara-
tory Course or the Eligher Secondary Examination held at the end of class XI
and wish to migrate to other Universities, will be able to obtain admission to
the Senior Intermediate Class of those Universities. Those who have not yet
passed either examination will be able to get admission to other Universities
by virtue of their Matriculation or High School Certificate.

(¢) Yes. .

(d) The pre-Engineering Examination of the Delhi Polytechnic will be of the
same standard as the Intermediate (Science) Examination of an Indian Univer-
sity and it is hoped that it will be recognised as such by ull Universities in India.
If any student fails to secure admission to an Engineering College or other
professional course elsewhere, he may join a B.Sc., class if he desires to do so.
The Academic Council of the Delhi University is empowered to exempt such
students from the first year of the three-year degree course. .

‘() The Honourable Member is apparently referring to students preparing
for the Pre-engineéring Course. As the number of such students will be small
and as Colleges of the Delhi University will be preparing for the new three-year
degree course, it will not be possible to provide for such students in each College.
As I have already stated in reply to part (b) of the question, the Colleges will
cease to provide a Preparatory Course before long and students desiring to take
the pre-Engineering Course will proceed to the Polytechnic direct from the
Higher Secondary Schools. The facilities available for such students at the
Polytechnic are superior to any which could be provided at the Colleges of the
University. . .

Mr. Lalchand Navalrai: May 1 know what particular reformation has been
introduced up to this time in the High Schools?

Mr. J. D. Tyson: Over 20 High Schools have alreadyv introduced Class XI.

Dr. Sir Zia Uddin Ahmad: Is it intended to introduce pre-Engineering and
pre-Medical courses in the University for the benefit of those who want to join
the professional colleges?

Mr. J. D. Tyson: A pre-Medical course is being done by arrangement with
the Hindu College and pre-Engineering course will be done at the Polytechnic.

Mr. Lalchand Navalrai: May I know if more competent Masters or Professors
have been appointed for the higher secondary class? .

‘Mr. J. D. Tyson: Yes, special qualifications and special salaries have been
‘provided for.

Pandit Lakshmi Kanta Maitra: May I ask if any special qualifications have
been prescribed for the teachers of the Secondary Schools?

Mr. J. D. Tyson: Yes, A Master's degree, as a general rule.

PAPEBS PUBLISHED BY THE DIRECTOR, IMPERIAL AGRICULTURAL RESEARCH
FNSTITUTE As CHEMIST.

207. *Sardar Sant Singh: (a) Will the Secretary for Education, Health and
Lands please state why the Director, Imperial Agricultural Research Institute,
as Chemist, could publish only 14 papers as compared with 150 by other
sections since 19367 .

(b) Ts it a fact that his staff submits papers to him for publication, but
he does not forward them? ' .

Mr. J. D. Tyson: (a) Apart from the fuct that some scientific subjects, of
which Agricultural Chemistry is not one, lend themselves to piecemeal publica-
tion more readily than others; the present Director has had to carry the
_administrative burden of the move of the Institute from Pusa to New Delhi
and the greatly inctessed work of the Directorship during four years of wae:

(b) The work being done in the Chemical Section of the Institute is reported
and vacorded in the annua} Scientific Reports of the Institute for the information

-
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of other workers. The papers and reports submitted by the staff are published
‘when they make a definite contribution or when co-ordinated with other lines
of work in progress.

Sardar Sant 8ingh: May 1 know if fhe Director is a scientist and is employed
as such in the Research Institute? '

Mr. J. D. Tyson: He is a scientist, but of late we have had to give him
some relief in his own section at the Institute because his work as Director is
80 heavy. _ .

Sardar Sant Singh: Is it not a fuct that his post is meant primarily for the
purpose of carrying on research work? :

Mr. J. D. Tyson: He combines the two posts of head of the Chemical Section
and Director of the Institute. It is impossible to say which is primary.

8ardar Sant Bingh: Can he not be relieved of his work as a Director in order
to do more work for which he is paid?

Mr. J. D. Tyson: He is paid both as Director and as Head of the Scientific
Section. We have taken steps to relieve him on the scientific side so as to
enable him to handle the increased work of the Directorship.

Sardar Sant Singh: Will it not be more appropriste if he is relieved of
administrative work and given more scientific work? = °

Mr. J. D. Tyson: That is a matter of opinion.

DigsrosarL oF THE Dairy PropucTs oF THE IMPERIAL AGRICULTURAL RESEARCH
INSTITUTE.

208. *Sardar Bant 8ingh: (a) Will the Secretary for Education, Health and
Luands please state if it is a fact that a South Indian Cattle Superintendent
soid out the best cows as condemned to one of the biggest industrialists in
India ?

(b) In what way are the dairy products disposed of?

(¢) Are there any discriminatory rules for the supply of milk to the ofiicers,
subordinates and the Director, Imperial Agricultural Research Institute?

. (d) Is it a fact that the Director is outside the purview of rules in the
matter of the milk supply?

(e) Is it a fact that members of his staff were ut times refused the supply
of ghee for the simple reason that the entire quantity had been tuken away
by the Director? : '

Mr. J. D. Tyson: (1) No. The selection of cows for sale rests with .the
Imperial Agriculturist who obtains the sanction of the Director prior to effeeting
a sale. The cows referred to by the Honoursble Member were not sold as
‘“‘condemned’’ but because they were surplus to the requirements of the
Institute.

N (bZ)O;I‘he Honourable Member is referred to my reply to part (¢) of question
o. . '

(c) and (d). There are no rules, discriminatory or otherwise, for the supply
of_ milk to the staff of the Institute. . As a result of complaints made to the
Director, the quantities of milk purchased by the various members of the staff
were recently scrutinized by him and certain daily maxima were prescribed
which are now in force. '

. (e) No. Ghi manufacture is very intermittent and it may sometimes happen
" that if & previous order is booked either from the Director or from anyone else,
later comers cannot be supplied. ' c )

8ardar Sant Singh: May T know if all the cows that were sold were purchased
by one industrialist .of Bombay?

. Mr. J. D. Tyson: I know that an industrialist, whether of Bombay or not,
purchased a number of them. ‘

Sardar Sant Singh: Did he purchase all of them?

Mr. J. D. Tyson: I cannot say whether he purchased all of them.

Sardar Sant Singh: Was the price charged adequate?

" Mr. J. D. Tyson: Yes, Sit. The prices were from Rs. 100 to Rs. 500 per
" , M
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Mr. President (The Honoursble Sir Abdur Rahim): "I‘he. answer to the next
three questions of Sardar Sant Singh will be laid on the table ss he exceeds his
quota.

Siens 1N HicH SALARIED Posts IN. THE CENTRAL PuBLIC WORES DEPARTMENT.

:]'209. *Sardar Sant Singh: Will the Honourable Member for Labour please
state the number of posts carrying salaries of Rs. 400 per mensem or over
in the Central Public Works Department and in Sections other than the
Central Public Works Department? How many of these posts wre held by
Sikhs ?

The Honourable Dr. B. R. Ambedkar: There are 60 posts on salaries rising
to Rs. 400 or more and 82 posts on salaries of Rs, 400 and upwards. Of the
total of 142 posts. 6 are held by Sikhs. ‘

It is not understood to which office the Member refers by the words ‘Sections
other than the Central Public Works Department.’

EsTABLISHMENT BRANCH OF THE OFFICE OF THE CHIEF ENGINEER, CENTRAL PUBLIC
WORKS DEPARTMENT.

7210. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
kindly state if it is a fact that a separate Branch to deal with establishment
matters and to facilitate the work of & selection board in the office of the Chief
Engineer, Central Public Works Department, was set up recently? .

(b) What is the total number of staff working in this Branch, and how
many of them are Hindus, Muslims and Sikhs? .

(c) Is it a fact that none of the members of the staff including the Superin-
tendent has any experience of establishment matters?

(d) Why were not experienced people already working in the Establishrent
Branch considered suitable for employment in this Branch? ’

(e) Is it a fact that establishment matters of the Musliin personnel are
dealt with quickly while those of other communities lie unattended to for an
indefinite period?

(f) Do Government propose to investigate an enquiry into the communal
work done by this Branch?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) Total No. of staff 12.

Hindus . . . . . . . 1 . 5
Sikhs . . . . . . . . . . Nil
Indian Christian . . Do

(¢) No; two assistants and three clerks were taken from the Establishment
Branches. '

(d) More staff could not be removed from the Establishment Branches without

. detriment to the work there. -

(e) No.

(f) No. )
REPRESENTATIONS AGAINST THE APPOINTMENT OF ONE BAKsHi Mapax SrweH

IN THE CENTBRAL PuBLICc WORKS DEPARTMENT.

{211. *Sardar Sant Singh: (a) Will the Honourable the Labour Member
please state if it is a fact that one Bakshi Madan Singh was appointed as sn
Assistant in the Works Section, Central Public Works Department, against
s vacancy reserved for ‘‘other minorities’’'?

{(b) Was he asked at the time of recruitment to produce a certificate as
to the bona fides of his being a Sikh in accordance with the procedure laid
down by the Home Department? If not, why not? . . ‘

(¢) Are Governmert aware that Bakshi Madan Bingh has been ‘‘Patit”’ 3
or 4 times before he joined service, and that he kept hair to deceive the
Government to get a job reserved for the 8ikh Community?

tAnswer to this question laid on the table, the questioner having exhauot«edhu qu?;t.



STARRED QUESTIONS AND ANSWERS 427

(d) Is it & fact thul a number of representations were made to the Additional
Chief Engineer and the Administrative Officer by the local Sikh orfganisations
and mone of these has even been acknowledged so far?

(e) Do Government propose to replace this person by a bona fide Sikh?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) No. Phe Department hud no doubts as to his bona fidés at the time
of his appointment.

(¢) No. Government had no information to this effect.

(d) Yes. They are being acknowledged.

(e) Only, if it is established that he embraced Sikhism within u yeur of his
applicution for employment, or being a Keshdhari had become patit before his
emplovment.

SAFEGUARDING INDIAN INTERESTS IN BURMA AFTER ITS RECONQUEST.

212. *Mr, K. 0. Neogy: (a) Will the Honoursble Member for Indians Over-
seas be pleased to state whether the question of safeguarding the imterests of
Indians in Burma after its reconquest has engaged the attention ef the Gov-
emnment of India? '

(b) With reference to the plans for re-construction which are stated to be
under the active consideration of a Special Department of the Government of
Burma at Simla and on whose committees officials and non-officials are re-
portefl to be working, is the Department of Indians Overseas in touch with
these activities and fully informed about the bearing of these plans on the
future position of Indians in Burina in every sphere?

(¢) Have the Governuent of India obtained an assurance from the Govern-
ment of Burma that the plans for ‘‘the future happiness of the Burmese
people’’ (referred to by the Governor of Burma, while inaugurating the Fe-
construction Department) will also provide for the future happiness of ‘the
Indians in Burma?

The Honourable Dr, N. B. Khare: (a) Yes.

(b) and (c). The question of the reconstruction of Burma is a complicated
-one and requires intensive study before preliminary views can be formulated.
The Government of Burma are &t present engaged in this study and have
informed the Goyernment of India that the activities of the Reconstruction
Department on subjects likely to be of special interest to Burma Jndians have
so far been exploratory. They have assured the Government of India that it
is their intention to take the opinion of Burma Indians and their representative
asgociations freely into consideration on such matters. On subjects of interest
not only to Burma Indlans but also to the Government of India and the public
im India they propose also to take account of Indian public opinion and to enter
into full discussion and negotiation with the Government of India before
submitting their final proposals to the Secretary of State.

Mr. Muhammad Nauman: Does the Government of India think this to be
the opportune moment to come to some agreement with the Burma Government
because they are in more difficult times now than they will be afterwards?

The Honourable Dr. N. B. Khare: I have given a full answer and I have
nothing to add to it.
mﬁ!. Muhammad Nauman: We can get better terms now than at any other

e.

Mr, President (The Honourable Sir Abdur Rahim): Next question.

INpia’s PosT War SmipriNG PoLioy.

3}3- *Mr. K. 0. Neogy: (a) Has the attention of the Honourable Member
for Commerce been drawn to the report of the debate that took place in ibe

House of Commons on the 14th July last on the British Government's post-
war shipping policy?

(b) Have the Government of India kept in touch with the plans which are
said to be maturing in this connection? -
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(c) Does the relerence to ‘‘collaboration among the United Nations’’, occur-
ring in Rauter’s press report of the debate, with reference to this question,
include any collaboration on the part of the Government of India? ‘

(d) Does the Honourable Member propose to make a comprehensive state-
ment on India’s post-war shipping policy, indicating particularly its relation to.
the British Government's post-war shipping policy and to the scheme referred
to in the said debate, ‘‘which distributed common shipping tasks fairly among
all the United Nations’'?

The Honourable Sir M. Azizul Huque: Government have seen Reuters’ report
which appeared in the press recently and are expecting shortly a full report of
the debate from the Secretary of State for India. Pending receipt of this
information I regret that it i8 not possible for me to make any statement.

Mr. Lalchand Navalral: May I know how many ships the Indian Govern-
ment possesses at present?

The Honourable Sir M. Axizul Huque: I do not carry statistice in my head
which probably my Honourable friend does.

Mr, K. C. Reogy: Would it be correct to assume that India has no deh.wte
shipping policy of her own apart from one of subordination to any policy that
Great Dritain may have in this matter?

The Honourable Sir M. Azizul Huque: I think that is not correct.

Mr. K. O. Neogy: Would the Honourable Member be pleased to indicate the
general lines of any shipping policy which the Government of India may have?

The Honourable Sir M. Azizul Hugue: 1t is difficult for me to reply to a ques-
tion of policy on a supplementary question. But if my Honourable friend will
put a separate question on the subject, I will certainly answer it. .

Mr. K. O, Neogy: The Honourable Member does not seemr to have read
part (d) of my question which runs thus: -

“Does the Honourable Member propose to make a comprehensive statement of India's
post-war shipping policy. . . . . . " :

The question was there.

The Honourable Sir M. Azizul Huque: 1 have answered that question by
saying that so far as the question of pcst-war shipping policyis concerned, it is
a8 matter which will have to await decision a little later, but my friend was
just now asking for the shipping policy generally.

Mr. K. C. Neogy: The present shipping policy I daresay will have some
relation with the post-war shipping policy?

Mr. President (The Honourable 8ir Abdur Rahim): The questfon is directed
to post-war shipping policy. Next question. .

INTERNATIONAL CONFERENCE FOR CONSIDERING TARIFF QUESTIONS AND TRADE
PoLicres.

214. *Mr, T. T. Krishnamachari: (a) Will the Honourable the Commerce
Member be pleased to state whether it is true that the Government of India
have been invited to send representatives to participate in an International
Conference which is 6 be held shortly vo consider questions of tariffs and trade
policies? :

(b) 1s it true that the Government of India intend to appoint a personnel
consisting of Government officials only, to represent the country at the said
Conference? ‘

(¢) In view of the fact that any decision taken at such a Conference wonld
vitally affect the Indiun industry, would the Government of India give an
assurance that the ropresentatives of trade and industry would be associated
with the official representatives at the said Conference?

The Honourable 8ir M. Azizul Huque: (a) No, Sir,

(b) and (c). Do not arise.
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PurcHASES BY VESTED INTERESTS OF TEXTILE GooDS 1IN THE FALLING MARKET
FoR ExXPORT, ETC.

- 215. *Mr. T. T. Krishnamachari; Will the Honourable Member for Indus-
tries and Civil Supplies be pleased to state:

(8) to what extent the prices of cotton textiles have fallen consequent upon
the Textile Control Order; -

(b) whether it is true that some vested interests are purchasing textile goods,
including piecegoods, taking advantage ol the distress :clling of textile stucks.
resulting from the Textile Control Order; ’

(c) whether it is *rue that a large part of these purchases by the vested
interests in the falling market are intended for export, in view of the fact that
no restrictions on the export of textile goods are imposed by the Government
of India; :

(d) whether it is true that non-Indiar firms like the United Kingdom Com-
mercial Corporation through their agents and others, who are interested in the
export of such goods outside India, are also buying textile goods and piece-
goods in this falling market; and .

(e) if the Governinent of India propose to give an assurance that any such
purchases by the vested interests or by the Unjted Kingdom Commercial Cor-
poration and other European firms would not be allowed, and that in no case,
the export .of textile goods acquired in the falling market would be ullowed
by Government? '

_The Honourable Sir M. Azizul Huque: (a) Honourable Members will appre-
ciate that the extent of the fall in prices consequent upon the Control (nder
hus veried from place to place and between one type of cloth and another. But
I think it would be fair to say that the fall in prices has been of vhe order of
40 per cent. since the Control Order was promulgated.

-(b) No.

(c) Does not arise.

(d) No.

(e) Does not arise.

Mr. T. T. Krishnamachari: In view of the fact that the Honourable Mein-
ber has given a negative answer to part: (b). and (d), may I know if the Hon-
ourable Member has had time to get the information called for? '

The Honourable Bir M. Asizul Huque: I have certainly not only had time
to look into it but look into details.

Mr. T. T. Krishnamachari: May I know if in the event of complaints som-
ing to him ir the futyre he would assure the House that he would look after
Indian interests in. the matter?

The Honourable Sir M. Azizul Huque: I do not think that requires any
answer. I believe it is the duty of every one of us to do so.

ProOPOSED INTER-ALLIED TEXTILE CONFERENCE.

_ 216. *Mr. K. 0. Neogy: Will the Honourable Member for Industries and
Civil Supplies be pleased to state:

() whether the Government of India have received any official intimation in
regnrd to the proposed Inter-Allied Textile Conference ~which, it is reported. is
going to be held in the nedar future and preliminary negotiations in regard to
which are going on in America; : ' )

(b) whether the Government of India have been invited to send their re-
presentatives to the said Conference;

(¢) whether, in view of the repeated demands put forward by the Indian
commercial and industrial bodies that their accredited representatives should be
fully taken into confidence in regard to all such International Conferences, the
Government of India propose to associate the representatives of trade and

.industry with the personnel which may be sent to tepresent India on the said
Conference; and



430 LBGISLATIVE ABSEMBLY [5te Ave., 1948.

(d) whether the Government of India are committed to any scheme which
is likely to involve the export of textiles from India at present or in the neur
‘future? .

The Honourable Sir M. Azizul Huque: (a) The Government of India are nov
aware of any such Conference being convened now or in the near future. They
are, however, informed that the Combined Production and Resources Board in
Americy have been making, in respect of textiles of all kinds, a survey of the

roduction and requirements of the United Nations.

(b), (c) and (d). Do not arise.

Mr, K. C. Neogy: May I point out to the Honourable Member that part (d)
is un independent question? ‘‘Whether the Government of India are comunit-
ted to any scheme which is likely to involve the export of textiles from India
at present or in the near future’'.

The Honourahle 8ir M. Azizul Huque: We are not for the time being, ns the
answer has been given. °

Mr. Muhammad Nauman: Am I to understand thut the Goyernment are nii
committed to any such thing yet? .

The Honourable Sir M. Azigul Huque: So far we are not committed.

PLANS FOR PROTECTION OF Aumom.‘rumsvﬂ‘;a FROM SLUMP IN PRICES AFTER
THE WAR.

217. *Mr. Govind V. Deshmukh: With reference to the nnswer to my ques-
tion No. 150, put on the 19th February, 1943, in connection with plans for pro-
tection of agriculturists fromn slump in prices after the war, will the Honourdble
Member for Commerce please state:

(a) the deeision arrived at the first meeting of the Reconstruction Committee
IV held in May, 1942; and

(b) the personnel of the Sub-Committee on Agriculture and the dates of its
meetings, if any, held, and the conclusions arrived at by this Sub-Conunittee?

Mr. J. D. Tyson: (a) and (b). In view of the fact that the then Honourable
Member ir. charge of the Department of Education, Health and Lands had in
contewmsplation the setting up of & Comunittee to consider the whole problem of
agriculture in India, the sub-committee set up by the Reconstruction Comnnit-
tee (Trade, International Trade Policy and Agricultural Policy) at its meeting
of the 22nd May, 1942 was restricted in its purview to ‘‘drawing up a program-
me of work in regard to the agricultural aspects of the immediate post-wur
situation'’ especislly from the international trade point of view. The person-
nel of the Sub-Committee was: Dr. T. E. (now Sir Theodore) Gregory (Chair-
man); Mr., P. M. Kharegat, Mir Magbool Mahmood, Sir Chunilal B. Mehta
and the Honourable Mr, Hossain Imam, Members. The Suyb-Committee held
no meetings. '

Mr. Govind V. Deshmukh: And therefore arrived at no conclusions?

Mr. N. M. Joshi: Do the Government propose to put on this Agricultural
Committee any representative of agricultural tenants and agricultural wage
earners?

Mr. J. D. Tyson: I ought to make it clear that since this meeting of 22nd
May, the subject of agriculture has been taken away from the Reconstruction
Committee (Trade, International Trade Policy), and there is now going to be an
eutirely separate Reconstruction Committee on agriculture, and that will have
s very much wider personnel than the five or six gentlemen whose names I
have given.

Mr. N. M. Joshi: May I ask whether, when the Government of India widen
the personnel, they will take into consideration the claims of agricultural ten-
ants and agricultural wage earners to be represented on this Committee?

Mr. J. D. Tyson: Yes, Sir. The personnel has not been finally settled, but
if my Honourable friend Mr. Joshi has any suggestion on these lines, they will
be welcome.
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Mr. Govind V. Deshmukh: Before the Reconstruction work was taken
charge of by the Department of Educstion, Health and Lands, it was given
out in the Press and on the floor of the House that the Member then from
whoe iv has been taken up now would be expediting the work and that a
special 1.C.8. officer was to be put in charge to expedite this work?

Mr. J. D. Tyson: I have no such recollection. It was not in our Depart-
ment av that time. ‘

RECONSTRUCTION COMMITTEES.

918. *Mr. Govind V. Deshmukh: With reference to the answer to my ques-
tion No. 149, put on the 19th February, 1948, in connection with Reconstruction
Comunitiees, will the Honourable Member for Commerce p]ease‘ state: .

(1) whether the personnel  constituting the Reconstruction Committee

No. IV has undergone any change; . ) '
(b) the preliminary points which formned the subject matter of discussion,

and the decisions reached thereon;
(¢) if Government are thinking of publishing any of the reports of any of the
Reconstruction Committees; if not,” why not; and ot
(d) if any work was dune by these Committees during the period after

February 1948; if so, what the nature of it is?

The Honourable Sir M. Azizul Huque: (a) The original Committee has now
been gplit up into the two following Committees, viz. ‘‘Trade and Industrial
Policy Committee’’ and ‘‘Agricultural Policy Committee’” and the question cf
membership of these Committees is under consideration.

(b) A statement fis placed on the table of the House.

(¢) Attention is invited to the reply to part (c) of question No. 149 of 19th
February, 1948 put by the Honourable Member. The position has not changed
since then, )

(d) The Policy Committees have not met after February, 1943.

Statement showing the preliminary points which formed the ‘aubjecl matter of discussion
at the Reconstruction (ommittee No. IV, and the decisivns reached thereon.

The preliminary points which formed the subject matter of discussion were (i) Consi-
deration of the conditions to be attached to repayment of Government’s share of Excess
Profits Tax and (ii) Acquisition of capital goods for post-war reconstruction. The follow-
iug decisions were reached :

Firstly it is desired that there should be a definite date after the termination of hosti-
lities by which all these refunds will have Leen made, say 3 years,

Secondly, it is not considered that restrictive conditions in regard to the application of
the money so refunded to prevent its use for the distribution of dividends or the issue
of bonus shares are in the long run practicable. On the other hand, it is possible to
“give priority to claimants who have schemes to submit for approval and in those cases refunds
sheuld be made within a shorter period, say one year after the termination of hostilities,
for use on approved schemes. As regards the nature of the schemes which should be
aq'roved bi- Government, this Committee should be consulted, although individual cases
will naturally have to be dealt with by Government.

Thirdly, the decision of the CGovernment. on the recommendations of this Committee
should be announced as soon as possible, .

T“Fourthly, it should be made clear that these refunds will not be liable to Exceis Profits

Fifthly, regarding the definition of ‘*‘the termination of hostilities’’, it should b
verified ‘that the language used in the i ing ceane H
not,st_o tgebl?er dateg Wgen o ist dec?:ri;da.pphea to the date when the fighting ceases and
. Six Sub-Committees namely (1) A Committee »n Metallurgical Industries; (3) A Com-
mittee on’ Ship-building; (3) A Committee on Engineering; (4) A Committee t{n) Textiles ;

(5) A Committee on Chemicals, D i i
s Indﬁatn’es, her remaf :r,medy.“, ctc:, and lastly (6:) A Committee on Mechnmcnl

olo. *D REPAIRS TO THE TAJ MAHAL, AGRA.

» *Dr. 8ir Zia Uddin Ahmad: (a) Will the Secretary for Education

Health and Lends kindly state whether the Government of Ingia is alive to the

fact thut it was announced in newspapers with reference to the Director General
Archeology in India about the year 1937-38 that the Taj was in a dangerous

condition, that the Director General of Archeology had been taking a keen
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interest in that famous monument. and that he had allotted a large sum of
rupees for its repairs?

(b) Was any committee ﬂppomted to inspect the Taj, and to make a report
on its condition? |

(c) Wus u scaffolding erected to make the required inspection on the monu-
ment” If so, does the Honourable Member propose. to supply information on
the following peints:

(i) when was the scaffolding erected, and what was its cost;

(i) does the scaffolding still stynd, or has it been dismantled;

(iii) if it has been dismantled, has any report by the Committee been made,
and the measures adopted for repairs to the Taj;

(iv) if the report has been made, may a copy of it be placed on the table of
the House,

(v) in case the scaffolding still stands, are Government aware that it is very,
unsightly to that majestic and world famous monument, and that it has been
depriving the visitors, some of whom make long journeys to see it, of the pleasure
of enjoying the sight of the mpnument; and

(vi) are Government also aware that the delay in repairs to the Taj, if it is
really occurring, is dangerous o the existence of the monument, that the public
is anxious on that acecunt, and that this procedure is casting a reflection on the
Lmhaeoioglcul Departmént ?

( ). Did Governmeng-sanction any amount for repairs to the Taj? If so, what
.was the amount, and was the-whole of it utilised? In case it was not utilised,
'what. was the reason for it 8nd how much of it was surrendered?

s7«. Mr. J. D. Tyson: (a) ‘Attention of the Honourable Member is invited to the
‘#swer to his starred question No. 1871 given on the 30th March, 1989,

(b) and (¢)—(i) to (iv) and (vi). The attention of the Honourable Meniber
is invited to my answer to starred question No. 70 on 28th July, 1943, and
starred question No. 129 on 2nd August, 1943.

(¢)—(¥). The Governmeni are aware that scaffolding obstructs a free
view of the monument. .

(d) The amount sanctioned by Government in the current year for repairs
to the Taj Mahal is Rs. 54,750 excluding contingencies and departmental
sharges. The whole of it will be utilised in the current year. -

UxiteEp KiNaDoM COMMERCIAL CORPORATION AND PosT-WAR INDIAN TRADE.

220. *Mr. K. 0. Neogy: With reference to the unstarred question No. 90,
dated the 30th March, 1948, will the Honourable the Commerce Member be
pleased to lay on the table a statement in reply to clauses (b) and (c) thereof,
explaining in detail the part, if any, that the United Kingdom Commercial
Corporation is likely to play in post-war trade with India?

The Honourable Sir M, Aszizul Huque: The - Government of India under-
stand that His Majesty's Government are unable to give an undertaking that
the activities of the United Kingdom Commercial Cofporation will cease imme-
diately after the War, inasmuch as any such undertaking would preclude the
ume of the Corporation’s machinery in the unpredictable and difficult conditions
which may exist in the period following the War. This does not mean however
that the Corporation will remain in India as a permanent organization after the
War and act in competition with Indian interests,

Mr. Muhammad Nauman: Any probable period can be ascertained when
this Corporation will not be in existence in this country after the War?

The Homourable 8ir M. Azizul Huque: T do not think it is possible for any-
body to visualise the period of time by which these activities would be over
after the War.

Mr, Muhammad Nauman: May I know whether the Honourable: Member
will ask thé Corporation itself to say what time it will take to go away from this
country? The Government ought to be able to calculate the precise time oa
the baais of their estimate.

(No answer.) '
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Maulvi Muhammad Abdul Ghani: May I know whether it is the intention of

the Government of India to disorganise this Corporation soon after the war?
. The Homourable Sir M. Azizul Huque: I am afraid if I am to answer it,
it might disorganise the proceedings of this House. N . .

Mr, K. 0. Neogy: Were the Government of India consulted by His
Majesty’s Governmert before coming to the decision that the activities of this
Corporation would be extended beyond the termination of the War?

The Honourable Sir M. Azizul Huque: I want notice of this question because
that is a specific point which has to be answered. I think that does not arise
out ot the present question. .

Mr. R. R. Gupta: Since the export of foodstuffs and cloth is not being taken
up Ly this Corporation, what is the other business which this Corporation is
ccarrying on or is intended to carry on?

The Honourable Sir M. Azizul Huque: I think if my Honourable friend who
is connected with the various Chamber organizations of this country will.see
the reply of Government given in full extending over many pages and explain-
ing in detail the functions and activities of U. K. C. C., he will find the reply
that they are functioning under special circumstances. .

CoLLABORATION IN Post-War SHIPPING.

221. *Mr. T. T. Krishnamachari: Will the Honourable Member for Com-
merce please state:

(a) whether his attention was drawn to the statement made by Mr. Ncel
Baker, Parlinmentary Secretary to the Ministry of War Transport, in the ouse
of Commons on the 14th July, 1943, that the Governments of the United
Nations have already committed themselves to the principle of collaboration in
the matter of post-war shipping: and .

(b) whether the Government of India have been consulted; if so, whether
they have agreed to the policy of collaboration with the United Nations, and on
what basis?

The Honourable Sir M, Asizul Huque: The Honourable Member's attention
is invited to the reply given by me to a question already put by Mr. K. C.
Neogy on the same subject; i.e., 213,

Mr. T. T. Krishnamachari: When an invitation eventuates from the
Ministry of Shipping in the United Kingdom will the Government consult local
shipping interests Defore deciding on a policv of collaboration?

The Honourable Sir M. Azizul Huque: It is very difficult for me to answer
@ problematic question like this, but Government will certainly tuke every
factor into consideration and will eertainly consult all interests concerned, if
that is necessary:

Mr. K. 0. Neogy: Does the Honourable Member's answer to my question
cover the point whether the Government of India were consulted before that
declaration was made by Mr. Noel Baker? What is the reply to that?

The Honourable Sir. M. Asizul Huque: So far as I am aware, 10.

UNSTARRED QUESTIONS AND ANSWERS.

RECOMMENDATIONS OF THE INTERNATIONAL FoobD Coxn;nzron AT Horerrings:

' “l nl'. . . H 1 : .
tag on the tfbleo: Neogy: Will the Honourable Member for Food be pleased to

(8) the full information as to the decisions that were taken
) at the Int -
tional Food Copference recently held at Hotsprings ; and s
(b) the report submitted to the Government i i

_ _ of India by one of their repre-
senﬁ.we;, viz., ]';)lr D. R. Aykroyd, in regard to the said Conference? P

¢ Honourable Sir M. Asizul Huque: (a) A co f i

] . : py of the Final

IA{z:m Tlit?:ifs L:.l:lldted Nations dCt:pference on Food and Agriculture embodying the
1 recommendations adopt
in the Library of the Legislature. P ed- a¢ the Confersnce has been placed

B2



434 LEGISLATIVE ASSEMBLY |5TH Ave., 1943
(b) No separate report Las been submitted to the Government of India by
Dr. Aykroyd. '
RECOMMENDATIONS OF THE INTERNATIONAL FooD CONFERENCE AT HOTSPRINGS.
49. Mr, K. O. Neogy: Will the Honourable Member for Food be pleased to
state :
(a) whether the representatives of the Government of India at Hotsprings
entered into any commitments as regards India’s participation in the neasures
designed to give relief to the European countries in the post-war period, and
whether the Government have decided to be a party to any scheme which may
require India to export her foodstuffs for this purpose; and
(b) whether they have communicated detailed instructions in this regard
to their delegates on the Food Commission which is at present engaged in the
task of implementing the recommendations of the Food Conference?

The Homourable Sir M. Axizul Huque: (a) No.
{b) Does not arise. :
COMMEROCIAL ASPEOTS OF INDIAN SPRING-WATERS.

50. Mr. K. 0. Neogy: Will the Honourable Member for Labour be pleased
to refer to the unstarred question No. 92, dated the 30th March, 1948, and make
a statement:

(a) explaining whether the commercial aspects of the Indian spring-waters
referred to therein have been examined, and whether the arrangements to bottle
the waters for trial have been completed; and

(b) indicating the location of the different springs which have so far been
tried and found satisfactory?

The Honourable Dr. B. R. Ambedkar: (a) The commercial aspecte of Indiaw
spring-waters are still under examination. The mrrangements io bottle the
waters for trial are complete.

(b) The springs occur on private land, and as negotiations are still in pro-
grers with the proprietor of the land, Government do not ‘consider it desirable
to disclose the location of the springs at this stage.

OuTcoME oF THE ‘‘ GROW MORE Foop "’ CAMPAIGN.

51. Mr. K. O, Neogy: (a) Will the Secretary for Education, Health and
Lands be pleased to refer to the unstarred question No. 12, dated the 11th
February, 1943, regarding the ‘‘Grow More Food’’ Campaign, and lay on the
table the revised and complete statistics of the increase in the acreage and out-
turn per acre of the principal food crops?

(b) Will the Honourable Member particularly refer to the unfavourable
conditions, such as floods or drought as well as any mischief done by locusts,
that may affect the prospects of the different crops in the different parts of the
country ? '

(¢) What are the agricultural or horticultural products of India, if any, that
used to have an export market in Burma and other countries now in enemy
occupation, and how have the trade prospects of these products suffered as &
consequence of the loss of the said market? Was any step taken within the
knowledge of the Government of India to inform the producers of these com-
modities of the loss of their market in propet time and to induce them to under-
take the cultivation of substitutes, either as a part of the '‘Grow Moré Food’’
Campaign, or otherwise ?

Mr. J. D. Tyson: (a) A revised and up-to-date statement is laid on the table.

{b) Cyclonic conditions in Bengal and Orissa and shortage of rainfall in
Madras and Bombay seriously affected the rice and kharif grains harvests in
these regions. Fungus disease and insect pests are reported to have done soms
damage to the rice crop in Bengal. Damage by locusts was negligible.

(¢) The following are the main agricultural or horticultural products export-
e};l to countries which are now enemy or enemy occupied countries, including

wma: .
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Oilseeds; cotton; jute; tobacco; fruits and vegetables; grain, rulse and flour,
spices; coffee. '

The disposal of exportable surpluses on account of the loss of foreign markets
presented a problem of some magnitude only in regard to groundnuts and raw
cotton of short and medium staple. The steps taken by the CGovernment of
India to deal with groundnut position in 1941 have been briefly: explained in
their Resolution in the Department of Commerce No. 86-C. W. (8)/41, dated
the 6th September, 1941, published in the Gazetts of India, dated the Gth
September, 1941, but under present conditions the demand for groundnuts is
much in excess of the production.

As regards short and medium staple cotton, the cultivators were warned
to curtail the area under such cotton, and a !'Fund for the benefit of Cotton
Growers” has been created with the proceeds of an additional duty of one
anna per pound on imports of raw cotton. With the help of this Fund, certain
opet: market purchases of short staple cotton were undertaken by Government
in 1942 with a view to steadying the market and all possible furtlicr steps have
oeen taken with the co-operation of the Provincial and Indian States Govern-
anents concerned to induce the cultivator to undertake the cultivation of sub-
stitutes, particulurly foodgrains.

STATEMENT.
Increase in Area and Yield in 1942-43 over 1941-42.
(Fiqures are in thousands).

Kharif Food Wheat Sugarcane. Rice.
Qrains.
. (Raw sugar)

Provinoe or State. Aores. Tons. ‘Acres. Tons. Acres. Tons. Acres. Tons.
Ajmer-Merwara . . 20 3 8 2 . .. .. .
Asgam . . 111 345 . .. —3 —b 124 49
Bengal . . . —660 —32,608 9 14 —11 —45 —701 —2,908
Bibsr . . . 835 703 —20 06 19 26 406 505
Bombay . . . 1,450 696 ——219 —18 —6 2 146 300
C. P. & Berar . . 750 783 —311 120 —4 —3 42 974
Coor_g . .. . 0 0 .. .. . . 0 0
Delhi . . . 7:; 10 5 1 0 0 .. .o
Madras . . . —-—8507 .. .. 3 19 182 -380
N.-.W. F.P. . . 61 148 61 68 -{7 —8 1 11

rissa . . . 219 100 0 0 1 0 70 132
gun ab 7:; 2?2 ?g'l 279 —9 19 206 86

_ Ce ) — 164 61 0 1 —6 —121
United Provinces . 1,662 2,267 —300 126 92 1,333 485 268

. ) (@) (a)

Total British Provinces 6,030 2,000 —316 749 86 1,339 807 —1,345
Baroda . Not known 12 0 0 2 92 32
Bombay States . Not known —1 10 —2 —6 b4 43
Bhopal (C. I. State) . Not known 105 —24 —2 —2 1 3
Easter Agency States. Not known -3 —1 - . —b2 181
gnhor . . Not known —1 —26 . . .. ..

derabud 1_)n.. . 2,194 937 —160 4 —8 —_ 332 270
uKhmpur (Bind) Not known 33 10 Not known - —1 0
PYIPI’?, . . Not known 0 0 —4 —13 1 -2

unjab States . Not known 152 136 .. .
g::tgg‘t;% St}gt)es Ilgot known 315 68 . . .. ..

i (R ot known 2
Tripura (Bengal) . Not known .. > ® ‘ 2 . .” . "

. "(a) (a) .
Total Indian States . . 2,194 937 475 185 —10 —18 444 538
(a) (a)
Grand Total . 8,224 3,036 259 934 75 1,321 1,841 —87
Kharif focdgrains ex-
oludlﬂ rice . 6,978 3,843

(@) ﬁclude rice figures



MOTION FOR ADJOURNMENT.

DEATHS DUE TO STARVATION AND FAMINE CONDITION IN BENGAL.

Mr. President (The Honourable Sir Abdur Rahim): I have received notice
ron: Sir Abdul Halim Ghuznavi that he wants to move the adjournment of the
»usiness of the House for Hiscussing a definite matter of urgent public import-
mce, viz., the critical situation that has arisen in Bengal Jeading to a large
mmnber of deaths from starvation and forcing people in different parts of the
yrovince to live on carcasses floating down the rivers, and selling their wives
ind children to be relieved of their burden, and the failure of Government to
leclare the prevalence of famine in the province, or teke other prompt aund
idequate measures to cope with the situation. ‘

Has this situation arisen out of the food shortage?

Y
8ir Abdul Halim Ghuznavi (Dacca’ cum Mymensinght Muhammadan.
lural): Yes, Sir; I will be able to prove that.

Hr. President (The Honourable Sir Abdur Rahim): The next ruiut is, whose
luty is it to declare a state of famine in the province?

The Honourable Sir M. Axizul Huque: (Food Member): It is the duty of
he Provincial Governmnent, Sir.

Sir Abdul Halim Ghuznavi: Sir, may 1 put the case before you:

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber cannot put the case any higher than in the notice. The question is
vhether it is in order. This motion anticipates she debate which hus been fixed
‘o take place on Monday next. Besides, with regard to the declaration of n
itate of famine in Bengal, it is ‘a responsibility laid or the Government of

Bengal and not on the Government of India. I therefore rule that the motion
¢ cul of order.

THE DELHI UNIVERSITY (AMENDMENT) BILL—contd.

Maulvi Muhammad Abdul Ghani (Tirbut Division: Muhammadan): Sir,
vesterday I was submitting to the House that my Honourable fiiend- Mr.
3hissuddin did not take into consideration the financial aspect of the increase
in the term of -the Vice-Chancellor. It is a question not of a few hundreds
but of Rs. 30,000 becauge the monthly salary being Rs. 2,500 one year's salary
comes to Rs. 30,000. And besides if the Vice-Chancellor is efficient there
would be hardly any one to oppose the extension of his term of servicc. It has
been rightly pointed out that his term may be extended the next time. But
if he goes against the interests of the University it will be very difficult for
the authorities to remove him as there is no such provision for dispensing with
his services. So we should be very cautious in giving more tigne thau what s
vecessary and I think the period of three years is more than enough. 8ir, I
gupport the amendment. - :

“Mr, Lalchand Navalrai (Sind: Non-Muhammadan Rural): Sir, I will only
add a word or two with regard to this amendment. Cases of other universities
have been pointed out where the Vice-Chancellor’s term is three years, and I
wish to make it consistent with the term of the Pro-Chamcellor. Under section
10 of the Act—‘‘The Pro-Chancellor shall be appointed by the Chancellor and
shall hold office for three years.' N

I want to make the term of the Vice-Chancellor consistent with that. Why
rhould Government insist upon g period of four years? We have not been told
l'ow, if one year more is not given to him the heavens will fall down. The term
&bould be three vears and 1 therefore support the amendment.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That in clpuse b of the Bill, in part (a) of the proposed proviso for the word ‘four’ the
word ‘three’ bhe substituted.”
( 436 )
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The ‘Assembly divided :

AYES—326, .
Abdul Ghani, Maulvi Muhammad. Liaguat Ali Khan, Nawabzada . Muham-
Azhar Ali, Mr, Muhammad. . ' mad. _
Banerjea, Dr. P, N. Maitra, Pandit Lakshmi Kanta. .
. Bhutto, Mr. Nabi Baksh Illahi Baksh. Murtuza Bahib Bahadur, Maulvi Syed.
Chattopadhyaya, Mr, Amarendra Nath, Nairang, Syed Ghulam Bhik.
Choudhury, Mr, Abdur Rasheed. Nauman, Mr, Muohammad.
'_m, Mr., Muhammad Hussain. Neogy, Mr. K..C.
" Headk , Mr. H. A_Sathar H. Parma Nand, Bhai. .
Ghuznavi, Sir Abdul Halim. Sant Singh, Bardar.
lsmsil Khan, Hajee Chowdhory Muham- | Biddique Ali Khan, Nawab.
mad. Umar Aly Shah, Mr.
Jehangir, Sir Cowasjee, Yamin Khan, 8ir Muhammad.
Krithnamachari, Mr. T. T, Zafar Al Khen, Maulana,
Lalchand Navalrai, Mr. Zia Uddin Ahmad, Dr. Bir.
_ NOES.—40, -
Ahmaed Nawaz Khan, Major Nawab 8Sir, ;| Miller, Mr, C. C. :
Aivar, Mr, T, 8. Sankara. Muazzam Sahib Bahadur; Mr. Muham-
Ambedkar, The Honourable Dr. B, R. mad, i
Benthall, The Honourable Sir Edward. . Mudaliar, The Honourable Dewan Baha-

dur Sir A. Ramaswami.
Noon, The Honourable Malik Bir Feroz

Pai, Mr. A, V,
Piare Lall Kureel, Mr.
Raisman, The Honourable Bir Jeremy.

Bewoor, Bir Guranath,
Chapman-Mortimer, Mr. T.

Dcfn, Seth BSunder Lall, .« |

Dalal, Dr, Sir Ratanji Dinshaw.
Dalpat Singh, Bardar Bahadur Captain.
Ghiasuddin, Mr. M. -

Gwilt, Mr, E. L. C, i Richardson, Sir Henry.
Haidar, Khan Bahadur Shamsuddin. i Roy, The Houourable Sir Asoka Kumar.
Imam, Mr. Baiyid Haidar, Bargent, Mr, J. P. |
Ismaiel Alikhan, Kunwer Hajee. Shahban, Khan Bahadur Mian Ghulam
James, Sir F, E. Eadir Muhammad. )
Jawahar Singh, Sardar Bahadur Sardar | BSiva Raj, Raoc Bahadur N,
Sir. Bpear, Dr, T. G. P. |
Joshi, Mr. D, 8. Bpence, Bir George.
Kamaluddin Ahmad, Shams-ul-Ulema, " Sultan Ahmed, The Honourable Sir.
Khare, The Honourable Dr, N. B. Thakur Singh; Major. -
Lawson, Mr. C. P. Trivedi, Mr. C, M.
Mackeown, Mr, J. A. ' Tya:g, Mr, J. D,

Maxwell, The Honourable Sir Reginald,
The motion was negatived.

Mr. Amarendra Nath Ohattopadhyays (Burdwan Division : Non-Muhammadan
Rural): Sir, I beg to move: ' : .

“That in clause 5 of the Bill, in part (b) of the proposed proviso for the wordg ‘two
thousand five hundred’ the words ‘one thousand five hundred’ be substituted snd after the
word ‘residence’ the words ‘and conveyance’ be inserted.” )

Sir, it has always been an ideal in India that the dignity of a teacher is
never assessed by the remuyneration which he gets. We are going to have an
officer for education and if the man is really fit to be the head of this Univer-
sity, salary should not be his only consideration. And may I say that
Rs. 1,500 should not be taken ss a very small amount for a paid Vice-
Chancellor. '

. Sir, we have been uccustomed to suffer under the top-heavy administra-
ticn everywhere and our efforts have failed all along. Today, placed as we are
in thla_ #s'sambly, I am afraid we shall be defeated if we pressed the motion
to a division. I, therefore, place this amendment before this House on the
ground that if an Indian is appointed as paid Vice-Chancelloy, I think no Indian
wl'l! refuse a remuneration of Re. 1,500. But if the Government have in their
mind any European géntleman, of course he will not accept it. Bo far as an
Indian is concerned, any Indian gentleman will accept Rs. 1,500 with convey-
anc: and house allowance. And T believe an Indian gentlernan will be
appointed. I, therefore, move that this amendment should be accepted.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:
“That in clause 5 of the Bill, % ' i )
thousand five hundred’ the words “l:napt:.‘l;i:m[a?n; fﬁ:l:e hﬁ}&ﬁiﬁ‘d bgrzzﬁtifgzegh:n:o:?:er'taz.

word ‘residence’ the worde ‘and conveyance’ be inserted.'’
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Mr. J. D. Tyson (Secretary, Departinent of Education, Health und Lands):
_Sir, I agree that the salary is a good salary. The reason is that if we are to
have .& whole-time and paid Vice-Chancellor, as I think we may sometimes
have to have, he will be for the specific purpose of looking after the develop«
ments envisaged in this scheme and we shall want a reulfy good mian. Thas
is the only reason for having a paid Vice-Chancellor, T do not know whether
Honourable Members have looked up what the salaries are in the other univer-
sities that have paid Vice-Chancellors. At Aligarh it is, I think, Rs. 1,500 and
a furnished residence; Madras Rs. 2,000; Allahsbad Rs. 2,000 plus Rs. 200
in lieu of a residence; Annamalai Rs. 1,500 to Rs. 2,600; and for Dacca it is
rather interesting that the Saddler Commiittee n their recommendation for
setting up this University thought that the Vice-Chancellor should be paid
Rs. 4,000. That is not the pay that was finally decided. I think the Vice-
12 Noox Chancellor of Dacca gets Rs. 2,000 and a-hoqse.\’-\\\’all, I admit
*  that this figure of Rs. 2,500 is above all those except the highest
that can be paid at Annamalai, but we cousidered in the Select (ommittec
whether we should fix a ceiling and leave it to the Chancellor to fix the actual
pay subject to that ceiling. It was the unanimous view of the Sclect Com-
mittee that we should fix the pay and that we should fix it at Ks. 2,500. [
am anxious to keep to the view of the Select Committee, especially as it was
8 unaimous view, and 1 am afraid therefore that I cannot accept the amiendment.

Bir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): Why not
hsve the maximum at Rs. 2,5007?

Dr. P. N. Banerjea (Culcutta Suburbs: Non-Muhammadan Urvan): My
Honourable friend, Mr. Tysor, admits that except at the Annamalai University
nowhere is such u high salary as Ls. 2,500 plus residence granted, and in
Annamalai it is only the moximum that is fixed at Rs. 2,500. Now, Sir, the
Delhi University is not & much bigger university than the Universities of
Allahabad, Dacea and Lucknow. Therefore, Sir there is no necessity for pro-
viding a bhigher salary. Then again we should consider the fact that India
is &« poor country and we have always -urged retrenchment in salaries of the
higher officers. Sir, as regards the question whether good men will be available
or not at a salary of Rs. 1,500 plus residence and conveyance allowances, I am
certain that good mnen will be available. We want a man who will accept the
post of the Vice-Chancellor of the Delhi University from a spirit of service
not from a spirit of seli-aggrandisement. We do not want a man whe will care
only for money and not for service. Therefore, Bir, looked at from all points
of view, I think it is desirable to provide a smaller salary than lLas been pro-
vided in the Report of the Select Committee. I support this amendinent.

Mr. 3. D. Tyson: May I correct & mistake inadvertently made? It has been
brought to my notice that the salary in Dacca is Rs. 2,500 plus residence.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That in clause 6 of the Bill, in part (5) of the proposed proviso for the words ‘two
thousand five hundred’ the words ‘one thousand five hundred’ be substituted and after the
word ‘residence’ the words ‘and conveyance’ be inserted.”

The motion was negatived.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): Sir, T move:

*“That in clause 5 of the Bill, in part (b) of the proposed proviso the words ‘ive handred’
be omitted."”

The effect of that would be to reduce the salary of the Vice-Chancellor
from Rs. 2,500 to Rs. 2,000. From the figures which were quoted by my Hon-
ourable friend, Mr. Tyson, in his speech on the last amendment, it ai)pedrs that
the ordinary scale of salary allowed to a Vice-Chancellor in the majority of the
Universities of India is not over Rs. 2,000. Dacca may be an exception: so
muh_beﬁknnamalni. . ’

y Honourable friend referred to the Aligarh Muslim University re t
scale is Rs. 1,500 plus a furnished house. But if I may not be tlzoret:iereu;l;g
as giving out a secret, I may say that the present Vice-Chancellor, my Honour-
able friend, Dr. Sir Zia Uddin Ahmad, is drawing only Rs. 500, and tha¢ too in
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order to give the various entertainments which he, as Vice-Chancellor, is called
upon to give on varions occagions. So this responsible work, us my Honourable
friend Dr. Banerji has said very aptly, should be undertaken by gentlemen of
leaming and experience, more out of u sense of duty than a desire to make
money.

We, Sir, in our Party meeting considered that point and we designedly,
instead of haggling for further reduction put it at Rs. 2,000 and decided to move
for the deletion of the words *‘five hundred’’.

1 may also submit, Sir, one little thing. It appears to me that my honour-
vle friend, Mr. Tyson, considers the decisions of the Select Committee so
sacrosanct that his conscience does not permit him to sccept uny amendment
which may go against the decision of that great body. I think it is & matter
of very ordinary procedure in this House that very often the recommendations
cf the Select Committee are upset in the House. 8o if that is the-only thing
which is troubling the mind of my Honourable friend, Mr. Tyson, that in agree-
ing to the amendments he would be violating the sacred duty of faithfully
following the recommendations of tlie Select Committee, then 1 think, Sir,
matters will be hopeless. He had better get rid of that idea and consider with
an open mind an amendment that is put forward in a reasonable spirit. Sir,
yesterdur auring the course of the debates, it was given out that 65 per cent.
of the expenditure on the Delhi University is contributed by Government. If
that is s0, it is quite ohvious that the entire amount spent on the University is
pot contributed out of the revenues of the Délhi Province. So realy the expen-
diture incurred on this University—which I may say by the way mayv be even
more than 65 per cent if the interests of efficiency so require—is an all-India
question, and as such the representatives of the ratepayers have everv right to
iusist that we shall examine where we can economise without any detriment
tc the cause of education. I submit, Sir, that the amendment which I have
moved is really a very reasonable one and I hope thut Government will accept
it.  Sir, T move.

Mr. President (The Honourable Sir Abdur Rauhimn): Amendment moved :

“That in clause 5 of the Bill, tn part (8) of the proposed proviso the words ‘five hundred’
be omiffled.”’

Mr. J. D. Tyson: 1 am sorry, Sir, 1 can really add very iittle to what I said on
the last amendment. We deliberately fixed a liberal scale of salary with the
idea that if we did want a paid Vice-Chancellor we should be offering terms’
which would attract the best possible man. Neither the Select Committee nor,
may 1 add, the Government, have any particular person in mind, Kuropean or
“dndisn.  We simply wanted to fix & pay which would enable the Lest man t.
cowe forward for the post. I-would only say that I do not regard the decisions
cf the Select Commiittee as sacrosanct, but this was a matter that was thoroughly
discussed in the Select Committee. A good many of the provisions of this Bill
were discussed at considerable length in Select Committee. We srrived at a
very h}gh degree of unanimity, 1 think we ecan claim to have considered all
t-ht; points-that have been put forward so far and when, after considering those
points, we were maniinously of a certam opinion  and the same points
Gre a-mere reiteration here, there is no justification for changing our minds.
L am atraid I cannot accept the amendment.

Sir Oowasjee Jehangir: While supporting this amendment, I congratulate
the Delhi University on being so near the centre of Government. It gets a larger
grant than any other university, Government has shown greater favours to this
university than to any other university in India, and now, when it comes to
fixing the pay of the Vice-Chancellor it must be in keeping with the dignity
of the Central Government. Well, Sir, in the case of the last two amend-
ments, that is, this one and the last one, there cannot be a question of principle.
When it came to asking by the opposition that the Vice-Chancellor should be
appointed for three years for very good reasons, the amendment was defeated.
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_ [8ir Cowasjee Jehangir.] ,
Now, when it comes to giving either Rs. 2,500 or Rs. 2,000, the Governinent are

still adamant. Rs. 2,000 in this country with a free house and a free con-
veyance . . . . . .

Mr. J. D. Tyson: No conveyance.

Sir Oowasjee Jehangir: . . . . a free house is a good salury. What I would
have suggested to Honourable Members would have been to have maximum of |
Rs. 2,500 if you like, but a maximum, and leave it to the discretion of -the
appointing authorities to give a pay suitable to the best applicant. It may
happen that you will get a gentleman applying for this very honourable post
who may be drawing Rs. 1,000 and would be too willing to come for Rs. 1,500-
or Re. 2,000, but you will be bound to pay him Rs. 2,500. 1 think that is wrong.
In a question of this sort a certain amount of discretion must be given to the
authorities and not fix the pay at Rs. 2,500. You are raising the walue of the
educational market; that is what you are doing. And an educationist is not
expected to draw ‘as high & salary as is done in some other professions. He
never expects to make Rs. 10,000 as some of my Honourable friends whose
profession is the Bar. His ambition is never that. His ambition is to live like
a gentleman, to behave like a gentleman and to teach his pupils to be gentle-
"men, and for that in England—my Honourahle friend, Mr. Sargent, must
know what ‘salaries are paid—Rs. 2,500 a month converted into sterling would
be & very handsome salary. .I would still suggest to my Honourable friends
that in a small matter like this there should be a compromise and there should
be a maximum salary. Let it be Re. 2,500 I have no objection. . But let it he
the maximum and if the man is worth it, give it, but let the discretion lie with
the appointing authorities.

Dr. P. N, Banerjea: In supporting this amendment I have very littls to
add to what I said in connection with the previous amendment, but I wish to
observe that this amendment is a more modest one than the amendment moved
by Mr. Chattopadhyaya, and as such it ought to be acceptable to the Govern-
ment. It seems to me that the Government have adopted an adamant attitude
with regard to all the amendments moved from this side of the House. That
is not right. They should have an open mind on some questions and this is one
of the questions on which I hope that Government will yield to the wishes of
the Opposition. “ y ‘

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural) : I had no intention t6 intervene in this debate but on account
of some remarks from 8ir Cowasjee Jehangir, I changed my mind. There is
no doubt that the Delhi University on account of its vicinity to the Govern-
ment of India is in & better position than the other universities maintained by
the Government of India, who are not very close to them. If we take the
expenditure per student you will find that the figure is much higher for Delhi
University than it is either for Aligarh or for Benares. We got a grant about
20 years ago of three lakhs of rupees, and in spite of the fact that the number
of students has trebled, in spite of the fact that we opened a medical college, in
spite of the fact that we opemed an engineering college, in spite of the faet
that we have spent thousands of rupees in our war efforts, we have not receiv-
ed a single pie from the Government of India. They should tell us defiritely,
that we are relieved altogether from their bondage, and that we look after our-
selves, or when they put their screw on every effort of the university it is their
duty to look after their interests. Whatever amount they have got they must
distribute 1t among all the children equitably and not give it to the eldest son
and leave the others to starve.

An Honourable Member: Nearest son.

Dr. Sir Zia Uddin Ahmad: Yes, nearest and youngest. Coming ‘o this
amendment I would rather have liked to leave the matter of salary alone, as
I suggested in my amendment. This should be decided on merits, according

-
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to the persen that may be available, because it is not fair to give a high salary
to the Vice-Chancellor for in that case you raise the standard of living of all the:
teachers in the' university.  Teachers or professors will naturally demuand'
higher salaries when they compare their own salaries with that of the Vice-
Chancellor. That is a point which.cannot be ignored. In some of the uuiver-
sities unfortunately we have adopted a very high standard of salaries, the
. professors spend a good deal of time over devising methods for spending the
high salary -that they have got. The person who has got modest salary will
spend more time in learning, he will mix with the students in academic
atmosphere. A person who draws very high salary, spends his time in up-
keep of the car and other luxurious -articles, he does not know how to spend
his money. It is very desirable that we should relieve professors from the
-worldly anxiety so that they may concentrate their attention on educational
work. But a salary which a politician needs or an advocate needs is not really
required by university professors who really ought to be satisfied with a
modest standard of living, but at the same time salary should not be so low
that they are constantly troubled on account of family anxieties. :

The Honourable 8ir Sultan Ahmed (Leader of the House): After listening to-
the debate with great interest, I feel that perhaps we should accommodate the
non-official Members of the Assembly, and if I have your permission, I would’
like to move that the Vice-Chancellor shall receive a salary at a rate not
exceeding Rs. 2,500 per mensem in addition to provision for his residence.

Mr. President (The Honourable Sir Abdur Rahim): I take it that it will not
inconvenience the House to allow this amendment to be moved.

Dr. P. K. Banerjea: Who will fix the actual salary? The Executive Council:
should fix.
The Honourable Sir Sultan Ahmed: The question is about the salary only.

Dr. P. N. Banerjea: The Executive Council should fix. Let there be an-
understanding about this.

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) : There was.
difficulty at a certain stage of the discussion. This particular wording ‘not
exceeding’ was deliberately avoided for good reasons. So, may I request the
Honourable Member, the Leader of the House, to accept a fixed salary of
Rs. 2,000 a menth and not to create further complications by introducing ‘not
exceeding Rs. 2,500°? The question will arise as to who will fix the salary.
Perhaps further amendments will be necessary. We have got experience of
this. I may remind my Honourable friend that at some stage all these aspects:
of the question were discussed. 8o, 1 request him still to accept Rs. 2,000. It
will pot be very unreasonable. I would ask him not to put the maximuin.

The Honourable Sir Sultan Ahmed: If the House does not accept my
emendment I am prepared to withdraw it, I thought it might be an offer that
might be accepted. If Mr. Nilakantha Das does not agree and if that is the-
desire of the Assembly, I will not press it. I felt I was doing something which:
will be acceptable to the majority of the House. g

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund and Kumaon Divi-

sions : Muhammadan Rural) : Is the Honourable Member’s amendment before-
the House?

The Honourable Sir Sultan Ahmed: I have not moved it.

Dr. P. N. Banerfea: Who will fix the salary? That should be made clear.
Unless that is made clear, we cannot accept the amendment.

' Na.ynbxlda Muhammad Liaquat Ali Khan: I shall be willing to accept it pro-
vided it was made clear as to who was to fix the salary. In this clause here,
a fixed salary was prescribed and there was no question of who was going to-
fix the salary. Now, when you do not mention any definite figure, then it must
be made clear as to who will be the authority responsible for fixing the salary-
and on that will depend whether we will accept the amendment or not.
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The Honourable Sir Sultan Ahmed: That will be the Chancellor.
Dr. P. N. Banerjea: In that case, we will not accept.

Nawabgada Muhammad Liaquat Ali Khan: I take it that wmy Honourable
‘friend’s amendment is not before the House?

The Honourable Sir Sultan Ahmed: No.

Nawabgada Mubammad Liaquat Ali Khan: The amendment that has been,.
moved by my Honourable friend Mr. Nairang is one which I should have thought
would be scceptable to the Government. Every time my Honourable friend
Mr. Tyson has got up he has stated that we want to fix the sulary at this
bigh rate because we want to attract the best man. I would ask him what sort
‘of mian he has got in his mind, that he proposes to attract him by measns of
-offering a bigger bait. As far as we know, Sir, those who are raally interested
n education, who have really made education as the work of their life would
be more than satistied with the salary that has been suggested by my Hanour-
able friend Mr. Nairang. I willingly accept the assurance of my Honourable
friend Mr. Tyson that they have nobody in mind in particular. “As a matter
-of fact, they have not even thought whéther they will import & man from
-outside or whether he will be appointed from within this country but 1 can say
that unless you have an intention, even though it may be very remote in your
minds today, to import a man from England, the salary which has been suggest-
ed by my Honourable friend Mr. Nairang is a very good salary and 1'cun assure
you that it will attract the best Indisn that vou can get in this country. There
wre at present 18 other Universities functioning in this land—universities that
have been in existence for many years, universities which have more cowplicat-
ed problems to solve than the University of Delhi and if those 18 universities
had been uable to find men, some honorary and some on low salaries, T do not
see any reason why the University of Delhi will not be able to get a suitable
man. Unless, my Honourable friend the Education Secretary can satisfy this
House and can point out the class of mien that he has got in his mind for the
Vice-Chancellorship of this University, 1 am afraid we will not be satistied with
the explanation that has been given and therefore I support this amendm:nt
which has been moved by my Honourable friend Mr. Nairang.

Mr. Mubammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): I do not waut to take much time of the House. I certuinly 1nust
-confess to a feeling of surprise at the attitude which the Government have
adopted in such a smail matter as this. They have no intention of accepting
any amendment whatsoever moved from our Benches and in that case I do
not know whether we-should at all participate in this discussion. The Gov-
-ernment knows only loo well that they have a clear’ majority and can force
:any decision that they care to on any issue before the House but at the same
time 1 believe there is a feeling of co-operation, at least among the Indian
‘Members of the Treasury Benches, that there should be no antagonistic fecling
between two sides of the House in matters which are of as much interest to
the elected representatives as to the Government. 1 think the Government
representative is working on wrong premises if he thinks that the dignity of
‘this office of a Vice-Chancellor will be governed by the salary the post carrics.
As my Honourable friend the Deputy Leader of the Muslim Lengue
Party has pointed out, Rs. 2,000 per month would attract anybody
who e¢an be considered to be the best person for holding this
office. The Government of India representative says that they have
nobody in mind for this post. If that is the position and if we
the taxpayers of this country are the people who are going to pay for
the expenditure of all these items, then T should think we have a claim spd
a right to tell the Government that we will not spend more than a definite
sum of Rs. 2,000, We cannot afford to spend more than this,
I would like to point out that there is no country in the world
whose Vice-Chanceéllor gets an amount equivalent to this amount, namely
Re. 2,000 per month, having regard to the per capifa weslth of
Tndia as compared to the per capita wealth of other countries. The whole-issue
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is this. If in Englund the per capita wealth is about Rs. 240 yearly, certainly
the Vice-Chancellor of that country can- get a bigger amount as compared to.
thut of India, the per capita weslth of which country is nov more than Rs. 87
or Rs. 38 per year. The unfortunate position in this country is that in all
the educational institutions thet the Government of India has established or
hus contributed towards their establishment, Government has always somchow
or other spent more money on buildings and other paraphemalia than on the.
real thing, namely, vhe education of the country. I noticed a very miserable
state of things in Palna this time. Many students there could not get adinis-
sion in the 18t year science or in the arts classes after passing Matriculatiou.
because there were not enough seats, but the professors and principals there
are getting the fat salaries of Rs. 1,000 to Rs. 2,500, per month to impart.
education to a small raember of students. We have got fed up with this system.
which the Government has been following and so far as we are concerned we
cannot accept such programmes which the Government places over our heads.
by ignoring the entire views of the representatives in this House. I, therefore,
support the amendment moved by my Honourable friend Syed Ghulam Bhik
Nairang to fix the salary of Vice-Chancellor at Rs. 2,000 only and request once-
again the members of the Treasury Benches to look imto this matter wmore
seriously and accept this amendment whieh is so innocent in its nature.

Mr. J. D. Tyson: With your permission, Sir, I should like to say thatr on
re-consideration, because obviously the view of the House is that on Rs. 2,000
we can get a Vice-Chancellor, I am prepared to accept the amendment though:
with some misgiving. 1 must point out that we cannot then expect men who
are now Vice-Chancellors in other universities, most of whom are drawing,
Rs. 2,000 and more, tc come to Delhi. The House will realise that it rules
out one field of recrnitment. However, in deference to their wishes, I accept
the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*'That in clause 5 of the Bill, in part (») of the proposed proviso the words ‘five hundred”
be omitted.”

The motion was adopted.

Syed Ghulam Bhik Nairang: Sir, I move:

““That in clause 5 of the Bill, in part (c) of the proposed proviso after the word ‘whom’
the words ‘one being & Muslim’ be inserted.’ : .

Sir, this amendmeni of mine may possibly be considered to tend to import
into the affairs of the Delhi University that highly dreaded element which is
sometimes conveniently called ‘communalism’. But after giving the matter
very anxious consideration, my Party came to the conclusion that at present
the position of Muslims in the Delhi University is so insignificant as to be for
all practical purposes equivalent to zero. They have no voice in nlost of the
matters with which the University deals and therefore we wéte forced to come
to the conclusion that we must make an attempt to secure some representa-
tion for the Muslims on the various Committees and bodies which will function:
in the administration of this University. This amendment I may asay, at the
risk of being considered a communalist, is the thin end of the wedge, heing
the first of the series of amendments which try to secure from Government
a position for the Muslims in the University. ‘

Sub-clause (c) reads thus: '

‘A committee of three persons, two of whom shall be persons not connmected with the
University or any College nominated by the Executive Council, and one a person nominated
by the Chancellor, who shall also appoint one of the three as chairman of the Cammittee,
shall select not less than three persons .and shall report its selection to the Executive
Council. The Executive Council shall make ‘its recommendations on the three persons so
sclected to the Chancellor, who shall appoint one of such persons as Vice-Chancellor.”

So, a committee of three is going, according to this provision to select &
panel of not less than three persons. They may be four or more but thsy
should not be less than three and with regard to this panel the Executive
Council is to make recommendations as to their fitness for the office of the
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Vice-Chancellor, and then the Chancellor has to decide as to who should Le
-appoiuted. So, this is the first part of the machinery which the Bill has devis-
ed for the appointment of the Vice-Chancellor. If one of these three persons
ds a Muslim, we get a representation in the selection of the Vice-Chancellor
in that shape and I think it will redound to the.credit of the Delhi University
and will be caleulated to remove to 4 certain extent a feeling.which the Muslims
‘have had for a long time, ever since the inception of thé Delhi University in
1922 by the present Act, that for all practical purposes, the Delhi University
is another edition of the Benares Hindu University. Look at the various otlices
held and the composition of the Court and other bodies. I may be permitted
-to say that out of the officers of the University under the present Act there is
'no Muslim, there being 10 officers. Among Professors and Readers appoints
-ed, Readers 8, not a single Muslim; recognised Readers, Muslims 4 and von-
Muslims 15. Lecturers one Muslim and two non-Muslims; so out of 25 Pro-
fessors and Readers ana Lecturers, there are five Muslims and 25 non-Muslims.
In the Court out of a total membership of 128, Muslims are 24. Out of the
Members of the Executive Couneil, three Muslims as against 21 non-Muslims.
Among Members of the Academic Council, six Muslims as against 89 non-
Muslims. I can give other figures, but I think it is not necessary. These
figures are given by way of illustration. My contention is that the present
position of the Muslims in this University is so insignificant as to be uscless
for all practical purposes Muslims being unable in any way to influence the
administration of the University or its work or in any way to voice the needa
and requirements of tne Muslims, and therefore we have tabled a number of
amendments, this being the first one of them, with due apologies to thosa who
always consider that the raising of sueb questions is importing communalism
into & body like a University which they say is a temple of learning, to which
the devotees should go and worship without questioning who is & Muslim and who
is a non-Muslim. Sir, this temple of learning, again with due apologies to those
Honourable Members of this House whc may hold strong views on temple
-entry, is a temple like the innumerable temples in India where only certain
privileged classes are allowed to enter and worship and in order to enable others
to enter these temples, Temple Entry Bills were tabled in this House which
-after quite & 'storm of opposition all over the country had to be withdrawn. So,
really, Sir, if these depressed classes or Scheduled castes or untouchables were
‘forbidden entrv into these sacred temples, we are also practically refused entry
into the sacred temple of learning under the present circumstances of the admi-
nistration. As we are seeking to amend the law relating to this University, I
hope that not only the Government but all fair minded Members of this Honse
will treat this amendment and a few other amendments which we have iabled
in the same spirit witt indulgence and will give their consent to them.

Mr. President £{The Honourable 8ir Abdur Rahim): Amendment moved:

“That in clanse 5 of the Bill, in part (¢) of the proposed proviso aftér the word ‘whom'
‘the words ‘one being a Muslim’ be inserted.’’

Maulvi Muhammad Abdul Ghani: Sir, the amendment moved does not pro-
pose any drastic change. Only a small change that a Muslim should be on the
~Committee of Selection. It does not say that any type of Muslim can be put.
Here on page 10 of the Select Committee Report, it is said that: ““The Com.
mittee of Selection shall consist of, etc.”” There it is mentioned the types of
persons and their quealifications. We do not suggest that a Muslim shall not
have any of these qualifications mentioned therein. This Coramittee of Selec-
- tion is a very powerful body so far as the Delhi University is concerned. In
Statute 17 relating to Committee of Selection it is said: .
SN rson shall be appointed or recognised as a i i .
récomr:et‘l)gation of a Corr':mnee of Selectgion oonstiwzgc};:; ﬁ.:h;ugmﬁ?"y except on the
No person of whatcver qualification can be accepted as a University teacher.
without the recommendation of this Committee. Specondly this c(,m,,;if;:“f:ﬁ:
_great powers regarding appointment or confirmation as given in sub:-clause 3.
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Dr. P. N, Banerjea: On a point of order, 8ir. My Honourable friend Maulvi
Muhammad Abdul Ghani is misreading the two amendments. He is not speak-
ing to the amendment now moved.

Maulvi Muhammad Abdul Ghani: 1 am strictly confining myself to the pre-
-sent amendment, '
Dr. P. N. Banerjep: No, he is referring to Committee of Selection.

Mr. President (The Honourable Sir Abdur Rahim): I cannot hear what the
Honourable Member Maulvi Muhammad Abdul Ghani is saying. Unless he
speaks loud, I cannot say whether he is in order or not.

Maulvi Muhammad Abdul Ghani: I am quite in order, Sir. My Honourable
friend the Learned Professor perhaps has not followed what I am saying. I
am speaking on the Committee of Selection about which this amendment has
‘been moved. N

Dr. P. N. Banerjea: The Honourable Member is mistaken. This amend-
ment relates to a different matter, the Committee for selection of a Vice-
Chancellor, not a Committee of Selection for the selection of teachers.

Mr, President (The Honourable Sir'Abdur Rahim): Perhaps the Honourable
Member is thinking of his own amendment.

Maulvi Muhammad Abdul Ghani: This amendment relates to clause 5. part
(¢), ‘A Committee of three persons’’......

Dr. P. N, Banerjea: This is a Comimittee for the selection of a Vice-
‘Chancellor. The Honourable Member is referring to the Committee for selection
of Teachers, etc. Tac two are quite different.

Maulvi Muhammad Abdul Ghani: Thank you. In that case, I have only to
submit” that the amendment moved is a modest one and I support it. 'This
Committee of 3 persons to recommend names of persons for Vice-Chancellorship
is also very influential, '

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhammadan
Rural): Sir, I rise to oppose this amendment; not that. I am in much hope of
Government's strength in opposing such wretched proposals, but still T must
make my protest against this attempt to communalise the temple of
learning. We have had ~too much communalism in this country; at
least in the educational sphere let us have pure education on merits and let
us have in high offices, people, whether honorary or paid, who will be of first-
class intellectual calibre and cultural advancement. No question of any caste
or community should arise. 1 would not mind if all the three member of the
-coMmittee to be selected belong to one community, and let that be the commu-
nity of my Honourable friends of the Muslim League if they can produce men
of calibre, but let them not ask for it because they are Muslims. My request to
them is to live according to their religion agd not live on their religion. This
-attempt to push themselves on the ground of race and religion is to exploit
religion for personal advantages; it is unworthy of educated men, unworthy of
‘legislators, unworthy of strong religious-minded men. That we should use our
religion for getting us a job is a prostitution of religion, it is an insult to the
temple of learning by which we call the Delhi University which is going to be
reorganised by this Bill. As I said, we have had too much communalism in
other directions in public life; let there be one, this educational institution of
the highest type in the province .of Delhi which should be free from all
communalism; let it be a place where learning pure and simple will be fostered
and encouraged for its own sake where men will meet because they are learned
and bf;cause they are cultured, without reference to whether they wear a beard
or a pigtail. That is my ambition in this country. In the sea of communalism
all round let there be at least one island of cosmopolitanism, i.e., this Delhi
University; and that is the spirit in which T ask the House to approach this
question, instead of stultifving this Bill and the whole debate thereon by the
amendments which are tabled in the name of my Honourable friends of the
Muslim League. *
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Mr. M. Ghiasuddin (Punjab: Landholders): What is the Honourable
Member’s answer to the figures read out by the Mover?

Mr. Jamnadas M. Mehta: They do not matter at all, they have nething to
do with the appointment of this Committee. 1 would have even asked that
the Vice-Chancellor should not be a paid man, but that point I am not discussing;
I shall discuss it when the whole clause is put. It is because there is some
job going that people are bec oming communal; and in justification of this
wumendment figures were given of jobs. I do not want to make any lengthy
contribution to this very unhappy controversy except to stand out without quali-
fication and without equivocation for keeping the temple of learning unaffected
and unimpaired by the blasts of communal breezes.

Maulana Zatar Ali Khan (East Central Punjab: Muhammadan): Unfortu-

nately this temple of learning is the monopoly of my friend and others of his
way of thinking.

Mr. J. D. Tyson: Sir, this amendment to which I could have returned a
particular reply has by the speech of my Honourable friend who moved it been
made typical of a lurge number of amendments that are on the list to be moved.
My Honourable friend was perfectly frank in adopting that attitude. There-
fore, as it is expected of me, 1 will reply on the matter of principle that has
been raised. As my Honourable friends opposite have realised, they have
raised a very important matter. To adopt this amendment and still more the
amendments which follow,—for this to some extent might have stood by itself,—
would be to take a very serious step. I do not wish to go into the merits of
that step on this occasion, but 1 must point out that, as is well known, there is
no provision for communal representation in the Delhi University Act as it
stands. We have had no request for it fromm the university.. I have had the
University Acts of India searched, and I am told that a provision of the kind
exists only in one university, the University of Dacca. The case of that
university was of course rather specinl. The Sadler Commission, which dealt
with the proposal to have a umversity at Dacca when they were dealing with
the Calcutta University, pointed to the *'strong disposition which is now moving
the Mussalmans of Bengal and specially those who live in the eastern part of
the Presidency to avail themselves more fully than heretofore of the opportunities
sfforded by modern education.”’ And 1 am sure m¢ Honourable friend Dr. Sir
Zia Uddin who was a member of that Commission will bear me out when I say
that the Dacca College and the Jagannath College and possibly other institu-
tions then existing in Dacca were raised to the level of the university very
gpecially to meet this new spirit and this desire for higher education by the
Mussalmans of Bengal. And the Commission themselves smd that they and the
Government of those days were verv anxious to encourage this new movement
of the Muslim community towardg higher education; and it was for that reason
that in the case of the Dacca University thev recommended a wide range of
communal representation for Muslims in that university, and I think the present
Dacca University Act probably reflects to a very great extent the recommenda-
tions of the.Sadler Commission. Tt was done in a special area’ and for a special
purpose. The recommendations tbat they made for Calcutta for very much
smalle? representation, to have the Muslim point of view represented and allow
it to be aired, have not, 1 believe, been accepted by the Calcutta University:
and, as I said before, T do not think that this principle of communal representa-
tion has been accepted in any other university in India. Tt is clear that opinion
even in the House here is very divided and T do not think we should be doing
the right thing if we were to accept this and, s it were, thrust it upon the
university without further very serious conmderatnon I am afraid, therefore,
that I must oppose the amendment

Nawabzada Muhammad Liaquat All Khan: Sir, it is a welcome change to

“listen to Mr. Jamnadas Mehta speaking in restrained tones. He has opposed
this amendment on the ground that he was against the introduction of
sommunalism in the temple of learning. But I submit that a temp]e loses all
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its sanctity when it becomes a stronghold of one particular community. It is’s
temple of learning as long as every one irrespective of religion and irrespective
of caste is allowed free entry into it. Sir, I would like to point out to this
House that this amendment has been brought forward—and there. are a number
of amendments on similar grounds—atter an experience of not a few months,
not a few vears, but after an experience of over twenty years. The
Honourable Member, Mr. Jamnadas Mehta, stated that wherever
there was a question of jobs the Mussalmans—the Muslim League Partv—came
forward to demand a share in that. '

Mr. Jamnadas M. Mehta: T did not sav that. You are putting a false argu-
ment in my mouth. ‘

-An Honourabie Member in the Muslim League Party: Of course you said
that. '

Mr. Jamnadas M. Mehta: I never sajd that. It requires understanding of
the English language.

Nawabzada Muhammad Liaquat Ali Khan: I agree English language is
indeed difficult and I am not surprised if Mr. Jamnadas Mehta has not been able
to convey his meaning to the Honourable Members of this House. Sir, he did
mention that here was a question of jobs, and the figures which were given by
myv Honourable friend were connected with jobs. Let me tell him that it is
not a question of jobs here. As a matter of fact, this particular amendment
does not refer to any committeé, members of which, would get any remunera-
tion. According to the new scheme under this proposed Bill this committee of
selection for the Vice Chancellor is indeed the committee that will appoint the
Vice Chancellor. The final choice does rest with the Chancellor, but this
committee will play a very important part where the question of the recommenda-
tion of names is concerned. Therefore, Sir, what is it that this amendment
desires? All that it desires is that the claims of a particular community will
not be ignored, that a particular communitv will not be damned because it
happens to profess a different religion. This committee, us I have pointed out,
is not going to get any remuneration. We do not sav that the Mussalmans
should appoint members of this committee.” According to this proposal, two
of these members are to be elected by the Executive Council and the Executive
Council is a bodv where tle members of the other community are in a great
majority. All that this amendment seeks to provide is that it will draw the
attention of those members to this fact that there are such people who ape deeply
interested in university education in Delhi as Mussalmans. Mr. President,
Delhi has a large Muslim population and I regret to have to say that their
interests have been completely ignored by those who have been responsible for
the management of the University of Delhi.

Sir, it is suggested that the introduction of communalism does not help where
the advancement of education is concerned, but surely it is desirable where the
.advancement of education of a particular community is retarded. I could give
instances, I could give concrete cases where the Mussalmans have not received
o fair treatment at the hands of the University authorities and I will give vou,
Mr. President, one case: There is one Muslim college here. Unfortunately, the
Mussalmans having mo representation in the University, its voice is never given
any heed to. Whenever we apply for recognition in certain subjects, our
applications are kept pending for two vears or three years and I know that there
are still some applications [Sending for the last two vears, whereas in the case
of the colleges that are run by other communities the recognitions are given
within a few months, and not only that, but T make bold to say that our staff
and our library, which is a condition for giving recognition in certain subjects,
is not inferior to a number of other colleges that have been given recognition
in those subjects, and the reason is obvious: It is because the Mussalmans have -
no voice in the management and administration of this university. Had it not
been on account of this bitter experience, had we not given a fair trial and had
we not given an opportunity for a number of vears to those who happen to be

(¢}

1p. M.



448 LEGISLATIVE AsSEMBLY . _ [5TH Avc., 1943.

[Nawabzada Mubammad Liaquat Ali Khan.]

in a majority in the university affairs to safeguard our interests, 1 aspure Mr.
Jamnuadus Mebta that 1 would have been thé last person to come forward and
support a motion of this kind. But he will surely agree with me that one
womunity is completely ignored and when the doors are mnot only shut
_but bolted to this temple of learning against one particular community
that community is entitled tp  come and uppeal to the Honouruble
“Members of this House to at least have that door opened and let some places be
reserved for them so that they might worship in this temple of learning.

Sir, my Honourable friend, Mr. Tvson, stated that he did not want to ;o
into the merits of thir question end he rested his casc on the'argument that in
no other university, except Daces. such a provision was in existence. To my
mind, Sir. that is no nrgument. 1f vou are satisfied or at least satisfy us that
our complaints are unjustified,—thut the Mussalmans of Delhi have not had a
fair chance in the past, I do not see any reason why we should fight shy of
facing this problem now. My Honourable friend, Mr. Nairang, quoted certain
figures as to the composition of the Executive Council. The FExecutive Council
. ronsists of 24 members. 21 are non-Muslims and 8 are Muslims. And let me
tell vou how these three have got in, becavse I want this House to be in
rossession of all facts and figures pefore they decide one way or the other,
These three Muslims,—who are in the Executive Council which is in fact the
body that administers the affairs of the University and which is going to be even
a more powerful body in the future thin it has been in the past,—these three
muslims have got into it, one because-he happens to be the Principal of the
Anglo-Arabic College and all the Principuls of the various colleges are er-officio
members.- The other has got in not by election by those who consider, that a
university is a4 temple of learning, and no communalism should come in that;
he has got in by nomination by the Chancellor, and there is only one who was
«elected bv the members of the staff. 8o, Sir, I put it -before this Honourable
House: How can an Executive Council of 24 at the present moment with practi-
.ally no Muslim representation do justice to the claims of the Mussalmans? I
submit Mr, President . . .

Pandit Nilakantha Das: Will the Honourable Member say how many candi-
tates were defeated in election? - . :

Nawabzada Muhammad Liaquat All Khan: My Honoursble friend asks.
How many candidates were defeated? I do not keep such a list. Otherwise I
‘would have collected the figures and produced them. T am not fighting shy. of
‘production of any figures in this respect, but I can assure him that their number
must have been large, #nd I can tell him that the number of students and the
members of the staff. leaving aside the Muslim population in the city, is not,
negligible. Of course, they are not as many as the members belonging to other
wommunities, and it cannot be stated, as the Honourable Member Mr.
Jamnadas Mehta had tried to point out, that ull these things are decided on
merit. He, having contested elections to various bodies, should know that it is
not always merit that counts. Wherever there is o question of election,there
are so many considerations that weigh, and I make bold to say that probably at
‘the time of the next electijpns Mr. Jamnadas Mehta will not count too much on
merit.

My Honourable friend Mr. Tyson has stated that we have had no reguest
from the university. This is a strange argument. How could he have uny -
request from the university which is dominated by one particular community ?
What does he mean by university? Does he mean the Exeeutive Council of
the Universitv? Well, T have given you the figures with regard to the composi-
tion of the Executive Council. Does he mean the ' Court of the University?
Well, T shall give vou figures with regard to the composttion of the Court of the
Delhi University. There are 1283 members altogether.

Mr. Jamnadas Mehta: All educationists !
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Nawahzads Muhammad Liaquat Ali Khan: No, not all educationists. There
are some Members of the Assembly also in that. '

- Out of these, 24 are Muslims and 99 are non-Muslims. Out of these 24,
again, let me point out to the Honourable House that 8 are nominated by the
Chancellor. There are 25 members to be elected to this Court by the registered
graduates, and let me tell the Honourable Members of this House that out of
this number there is only one Muslim. In the same way 1 could give you more
figures, but 1 do not wunt to waste the time of the House us my Honourable
friend has already given vou figures.

Now, Sir, my Honourable friend, Mr. Tvson, has said that another important
part of the University is.the Academic Council. With regard to this Council,
my Honourable friend Mr. Nairang has already given you figures. But they con
stand repetition. Out of 45 members of the Academic Council there are only
6 Muslims. Now, I wunt to ask my Homourable friend, Mr. Tyson, how could
vou possiblv expect a university composed in this manner sending s recommengla-
tion to this Honourable House that we the members of the Court and the
Executive Council gnd the Academic_Council have treated the Muslims most
shabbily in the past. Therefore we request the Government @ make this
amendment in the Bill which is before the House. This is an argument which
I am afraid 1 do not follow. ’

I do appeal to the Honournble Members of this House to see that a pavti-
cular university does not become the stronghold of a particular community:
that everv one who is entitled to receive benefit from that university hus a
share in the administration of that university. -

Sir, 1 submit, that the case which T have placed before the Honourable
Members of this House is one which caundt be refuted and I strongly support
the amendment which has been moved by my Honourable friend, Mr. Nairang.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled aftér Lunch at Half Past Two of the Clock,
Mr. Hooseinbhoy A. Lalljee {one of the Panel of Chairman) in the Chair.

Pandit Nilakantha Das: 1 am afraid that my Honourable friend, Mr.

Jamnadss Mehta has not been appreciated in the pleu that he has put forward.

What he means is that a man only on account of his religion ¢hould not be
allowed to have any place in any organisation of higher education like the
University of Delhi. But my friends on those Benches of the Muslim League
are rather persistent, for this is not the only amendment for having, a Muslim
as one of these thres of the Reference Committees. But amendments are
coming one after another gnd there are so many and it appears: that the idea
is to divide the whple University so to suy into communal compartments. There
wus an attempt very serious and persistent from those very Benches for killing
the Bill by circulation and things like that. If consistency be at ull a question
10 be considered, I ask how could they have obtained any communal proportion

“if the Bill had been killed. That was not the intention then. It appears that

something else is behind the back of their minds.. Now that the Bill has come
they want after trying to kill it—they want to make it a diseased one.
. Syed Ghulam Bhik Nairang: Is the Honourable Member in order in attribut-
ing motives ? "
.. Mr. Ohairman (Mr. Hooseinbhoy A. Lalljee): I should like the Honourable
Member 1ot to attribute motives to other Honourable Members.
Pandit Nilakantha Das: I simply questioned the consistency. There may
ur may not be motives. t
Maulvi :Mulmnm}d Abdul Ghani: On a matter of personal explanation, Sir,
‘When moving my circulation motion I gave full reasons for it. Our position i3
not inconsistent, but consistent. . ‘
~ Pandit N_llakantha Das: The nosition of my Honourable friend. according to
him, is.consistent. Bt_lt. as 1 understand it, if there was any intention of having
any communal proportion from the Selection Committee for the Viee Chancellor
o2
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to the.composition of the Court and the Academic Council and sc on, in my
opinion the Bill should have Leen supported from the very beginning. By killing,
the Bill no communal proportion or anything of that kind would come. It would
remain the same as it is to-day, against which the coniplaint is that for these
20 years or more there was dissatisfaction so far as the Muslim community is
concerned, with the working of the University. * So I appeal to ruy Honourable.
friends to be consistent. If fhis Bill had not come, the present pcsition would
continue for another 20 years. So I am certain that originally this communal
share was not the intention. There was really no grievance about-the paucity
of Muhammadan representation in the University. Then again 1 sm simply
surprised—I put a question to my Honourable friend, the Deputy Leader of
the Party, when he was speaking, whether there were numbers of Muhammadan
candidates and whether their qualifications being acceptable they were not elect-
ed. No reply was given. Again, I am afraid if there should not be somne
uraendments in future or now to the effect that if there are balf a dozen
doctorates granted this year, say 8 or 2 of them should be Muhammadans, or if
300 pupils pass the B A. 150 or 100 of them should be Muhammadans. 1
_appeal to my friends not to carry these political ideas of communal proportion
“under which we have unfortunately got to work—mnot to carry these ideas of
eommunal proportion too far, even into imstitutions like the
universities, and particularly the University of Delhi which T expect will be:
a model” university for the other universities in India. With these words I
appeal to my friends to withdraw this as well as not to move other amendments.
like this.

Mr. Kailash Bihari Lall (Bhagalpur, Purnea and the Sonthsl Parganas:
Non-Muhammadan): 1 oppose this amendment on the ground that it introduces.
tommunalism in educational institutions and also on the ground that there is
some impossibility of uadjusting communal representation on such bodies. I
will 'deal with both these points. :

1 will first deal with the impossibility. 1 find that there are {wo persons
to be nominated by the Executive Council. This amendment 3avs that one
must be a Muslim. Supposing one is a Muslim, then there remains only one
person to be nominated. There are the Sikhs, the Indian Christians, the Parsis.
ind God knows how many other communities. I cannot think of all of them
at the moment. They spring up like: mushrooms whenever there is a division
of spoils.. Suppose a Sikh is nomimated. There will be grievance un the part
of indian Christians and Parsis and the general mass of Hindus. If o Parsi
is nominated, there will be similarly disaffection among-the other communities.
Then there is- one seat to be nominated 'by" the Chancellor.
Now, who knows what the Chancellor will do, when he comes t: choose from
among these various communities? As he has to exercise his judgment in
selecting a Vice Chancellor, so it is quite possible that even n Euripean may be
nomninated. I do not'see that there is any bar in nominating & European by the
Chancellor. If the third nomination -which is to be made by the
Chancellor is left out, there remainy only two to be nominated by the Executive
Council and if one is a Muslim and if that is laid down in the statute, then
only one seat will be left for so many other communities. I appeal to the
reason and good sense of the Members not to introduce communslism of this
kind in educational matters. 8o, my first point is the very nafure of the
impossibility that is involved in the acceptance of this amiendment. Then
suppose the nomination is of n Hindu, then what about the Indian Christians,
Parsis, Sikhs and others because they _may say . that they.
want one seat. So there is an inberent defect in the amendment which
amounts to an impossibility and whén a body of three persons is' to be con-

stituted, the fmpossible nature of ‘the proposal put forward sheuld be taken
into consideration. . . .
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o not want to say much abcut it. I do not claim to he an expert m educu-
tions! matters and 1 was indifferent to this Act also because there are many
‘friends of mine, who are experts and who are cdpable of pilotiug this Bill but
‘w0 fur us this matter is concerned, it concerns the well bejing of the nation
and in this matter a man like even myself may take a band. It is most deplor-
«ble that every affair i this country is saturated with the spirit of communai-
ism and even educational institutions are not free. (An Honourable Membcr.-
*“Who is responsible?’’) I am not going to fasten responsibility on any parti
wular community. On account of the follies of those who have guided the
destinies of the nation, many things have happened but 1 am nct going to
‘allocate responsibility. But the fact is that the spirit of comumunalism is
Tampnt at present and our whole life is saturated with the spirit of communalism_
and if we want to remedy this state of affairs, those who are sober minded and
who can claim to be the guides of the nation they have to think over the problem
und solve it in such u way that the life of the future generafion is not spoiled.
The voung men who will come out of the university will have the control of the
destiny of the nation in course of time and therefore we have to iake care that
aducutional institutions ut least ate free from such contamination. If you
introduce the spirit of cornmunalism, people have to ransack their krain in a
communal way to find men for important posts like the Vice Chancellor. People
will go about canvassing for votes and the whole thing will run on com-
munal lines and it is certain that the life of the educational institutions will
also be spoiled. As the matter stands today, it is known to us that even
the Professors, Principals, the Vice Chancellors and others cipbnacted with
the running of educational institutions are not free from such communal bias.
I sny that the elders in this House who have got to guide the future destiny
of Indin ought to keep their heads cool in these crucial moments in the future
interests of the nation. The future looks dark and even hopeless. 1 did not
read this Act at all, to spcak quite frankly but I have gone through some »>f
the amendments which seek to introduce a spirit of communalism into this Bill.
Even in the Bill as it was presented by the Government I find that there are
provisions for award of scholarships on cominunal denominations. - it is our duty
in this House to put the nation on the right path and thereiore we should
see to it that such communal things are left out of legislation of this kind.
T remember seeing even a hostel of students where all of them could not live
together. T was a member of a committee and T saw a clasg of stadents who
wanted to remuin separate und some members suggested on comimunal grounds
that there: should be a separate boarding house for a certain ciuss of people
becuuse they cannot live together. I set my face against such mcve and [
‘cunied the day for the time being but I was sure that the whole atmosphera
‘wag surcharged with the spirit of communalism and I could notcarry things
loager. This is the spirit prevailing here in the enactment of the Delhi Univer-
sity which is said to be the guiding Act for the whole of India. If that is the
#pirit of the Delhi University Act which is going to be the ideal Act for the rest
of India, then T do not know how things will shape in the future. Here is a
university where two sets of professors would not like to sit together and where
two sets of students also would not like to sit together; they wculd not like
o remain in the same hostel. Things may come to such a pass that one set of
students may say that thev are not going to hear the lectures from one set of
-T'l'ﬂff‘-ﬁ-‘m_rs. The Muslim students may say that they will not hear lectures
-.{(‘;“;‘t:'l'l Igmf{lu profesrsqrs and the Hindu students may say that they will not hear

( rom Muslim professors. If things are allowed to go on like that,
.“:_"?"F shall we be? T am afraid this is the spirit prevailing in ihis House,
‘which is expected to give n lead to the nation, in regard to a measure which is

£aid to be un ideal N .
Tuture generatios. measure not only i:or the present generation hut alsc. for the

AIiI }l;f}l]ve hhéaard fome arguments given by my friend Nawabzada Tiaquat
the o Jan - & ah‘*?b and he has given some figures -also to show how
the claims of his  community have been neglected. It is surely deplor-
sble if the claims of his community have been neglected. Byt the
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remedy does mnot lie in “this wuay. There should be some measure
of  liberality  also introduced  while considering  such  questions.
(An Honourable Member: *‘What is your remedy?’’) My remedy is quite broud
aud 1 have given vent to it in this House before and it will tuke teco long to
speak on it again. But 1 s going to suggest thut instead of muking an exhibi-
ticn of communal feelivg by introducing so clearly communal words and comn-
munal feelings in the very body of the Act we may bring about soine sort of
ccnsolation by such meuans which may not make such an exhibition. 1 wus
going to suggest thut there may be some sort of u standing Instrumneut of In-
structions which may not have the formn of law but those who are to guide the
affaire in such matters may be guided by it. Even the Parlimment and the”
British Government had to issue an Instruwment of Instructions with regard
to the Government of Indiu Act. It .is not strange that those who we to guide
the destiny of this measure and the future well-being of this measure und to
educate the future citizens of this country may not be saturated with com-
numalisni.  ‘They shouid have this deviee so  that  things muy be properly
managed, Justice may be done and the whole thing may be muneuvred in such a
way that no community may have any grievance that injustice has heen done
2 it. BSometimes things ure done in u purely comunal spirit and they should
not be tolerated by those who are in authority. The other duy u question
was usked about the things that are happening in the Agriculturyl Institute,
the Director of which  belongs to a  particular  communiny
and to a particular province and he is muking appointmentz of persons
frem his own province. If this thing is brought to the notice of the Govern-
ment, they should see whether it is a fact that at once curb the iendency of
such 1 corruption. Similarly, if a malpractice is brought to the notice of those
who are in charge of the university that a particular man who is & Hindu or &
Mubammadan or a Sikh or » Parsee is carrying on such a thing, theu instead
of thinking of the prestige of the Government, the Government should pounce
upon the man and see that he is not allowed to have things in lis own way.
But whenever Such things are brought to the notice of the Government, the
guestion of prestige coines m» and whether it is a monstrous thitg or u good
thing, the Government must support it because it has been donc vy it. This
spirit should not work here where appurently some sort of monstrogity is prac-
tised. That ia the only way to set things right and to give u aood lead to the
nation provided your mind works that way. If the.authorities have not got
- their mind to set things right in that way, then God knows what will be the
end of this country if even in the University Act we have got such communal
frovisions. Of course, there are institutions even today where therz are such
representations,” but there should not be any hue and cry over that.

- I do not knmow whether 1 will be within my rights to make u reference
bete to s thing which I have in my mind or whether it would look good, but I
will tell you something which I saw in my dream. I dreamt a dream in which

. I saw that there wuas « Parliament for the future of India. In this Parlisment,.
the Speaker of the House belonged to a particular community, the Secretary
and the Assistant Secretary also belonged to the same community and the:
Lcader of the House alo belonged to the same community. That I’arliament
wus going on and there was no hue and cry over it. (An Honourabje Member:
“What sbout the Reporters?’) They may also belong to the same comniunity..
8n, one can understand that there may be things like that and we may have

-cepsolation on such oceasions. It is only by way of accident that we have
got such a combination just as I saw in my dream. Supposing in the comn-
mittee of vour unmiversity there are three persons and there is not a single
Muslim in it. -

Sir Cowasjee Jehangir: What is the point of the dream ?

. Mr. Kailash Bihari Lall: The point of the dream was that there is a
Parhament of India in which the Spesker, the Secretary, the Assistunt Secre-
tary and the Leader of the House belong to one particuldr commanity . . . .
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Mr, Chairman (Mr. Hooseinbhoy A. Lelljee): The Honourable Member should
confine himself to the amendment before the House.

Mr, Kaillash Bihari Iall: I wus simply referring to the Honouralle Membe:
who gave facts and figures sbout communal representation on a certain body.
I was only saying that he should take consolation because of suck coincidences
as 1 saw in my dream. We should take consolation in such maiters and we
ghould keeprour heads cool and think over such matters, so that we may not
in our heated mmoments, in our anxiety for achieving something
good for Muslims do barm to the whole nation. It is for thess
reasons that I oppose this amendment. I.do not oppose this from any com-
munal point of view which is the prevailing view everywhere. I hav. already
made the House aware of my own views about nationalism. It iz from a broad
point of view that T um opposing this amendment. I do not waut that any
ccmmunal feeling should be brought into this question. I think even the Gov-
ernment should see the impossibilitv of accepting this amendment, and also
my Honourable friends and those who are supporting this amendment should
also look to the reasonableness of my argument and drop this smendment.

Maulana Zafar Al Khan: Sir, as long as the Muslims roemained silent
without demanding their due share in the loaves and fishes, they were good
boys, but the moment they ask for their proper share, the demon of com-
munalism lifts its head and jumps up like the proverbial Jack in the Box and.
we are being twitted with being rank communalists and all that. Tt did
one’'s heart good to see the Hindus, Muslims nnd Bikhs voting together when
certnin amendments were pressed to division, all going in one way. But,
Sir. that beautiful spectacle was only of short duration. My Honourable
friend Mr. Jamnadas Mehta set the poisonous ball rolling and he shouted
cormmunalism!  communalism! with the lungs of a Stentor. Then those who
are his  henchmen took up the ery with greater vigour. My Honourable
friend Pandit Nilakantha Das from Cuttack charged us with hatching a conspi-
rucy to kill the Bill. Well, Sir, so far as this Bill is concerned, our friends
like Mr. Lalchand Navalrai and Dr. Banerjea have joined us in killing this
Bill when they voted with us on the question of salary for the Vice-Chancellor.
Did they do not kill it then. Then you remained silent. But now when we
are asking for one seat in the Committee of Selection which was our due
share, then vou begin to shout. -

Pandit Nilakantha Das: [ supported vou in fixing the salary at Rs. 2,000.

Maulana Zafar Ali Khan: Do you contend that the Muslims have no right
to ask for their share on communal basis? This principle was enuneciated and
necepted when the cominunal award was given. Since then we have been
telling the people in this country that there are two nations in this country,
the Hindus and the Muslims. 1 ussure you, Sir, that ten crores of Muslins
cannot be silenced by any adimninistration and by any shouts . and by any
slogang, Theyv will huve their rightful share. The Hindus will be stultifying
themeelves if they deny us our due share. T expected my Honourable friend
Babu Kailash Bihari Lall to be just. He speaks of the Delhi University Bill
but he forgets the Dacca, University Bill. In the case of the Dacca Univer-
sity. it was the Hindus who wanted communal representation on the popula-
tion basis. Then you were silent. Now when we ask for some share in :the
management of Delhi Unfversity, which is claimed to be 4 model university, an
all-India University, on the plea that we are a nation and therefore have
some claim upon it, then everybody gets up and says, no.

Sardar Sdnt Singh (West Punjab: Sikh): You do not mention the Sikhs.

Maulana Zafar Ali Khan: If you want a seat there, vou can have it. You
are welcome. . No other community has stated in such plain words that they
want their separate corumunal share in the administration. Their rights have
not been championed as Christians or Sikhs or Anglo-Indians. It is only in
the case of Muslimg, who are admittedly a separate nation in this country
that the right of getting their due share in the administration of the country
has been conceded. The right of demanding our shares according to our

3p. M,
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population basis and according to what is just und due to us can no longer
be denied. ) L

8ir, I would like my Honourable friends to realise that India wants to be
free, but she cannot be free as long us the educational institutions are not
free. -You speak of the temple of learning, but what does that expression
signify? If a temple of learning signifies justice and acceptance of the rights
of others to their proper share, then we also have a right to enter that temple.
But when you db not allow six crores of Harijans to enter this temple, and
‘have kept them out of it for many thousand years, how can you expect ns
not to join with them inaforcing entry into this temple. “That entry wonid
bé forced and you will have to realise one of these days that without your
coming to an honourable settlement with' us, we shall not be able to
emancipate our country and shake the chains that lie heavily on our feet.
India cannot get freedom, she cannot obtain the right of self détermination
so long as there is no settlement between us. But you do not want a settle-
ment. You want everything for yourselves.

. Sardar Sant Singh: Do not forget the Sikhs.

- Maulana Zafar Ali Khan: We only want our due share in the msnagement.
of educational uffairs, let alone other Departments. But even here, you do
not want to give us anything. Figures have been placed before the House,
statistics have been laid before you that for 22 years past we have been
suffering, and toduy refusing to be convinced that your case is absolutely
hopeless, ubsolutely unjust, you want so deny us our.rights.

Mr. Chaitman (M:. Hlooseinbhoy A. Lalljee): Will the Honourable Member
confine himself to the amendment before the House?

Maulana Zafar Ali Khan: 1 am confining myself to the scope of the
amendment and the Bill. I am telling my Honourable Hindu friends that
for the past 22 years, we have been suffering under their domination and
now seeing that we have no hope of getting justice and fairplay at their
hands, as u last resort, we want to incorporate our rights in tlie Statute book.
1 therefore strongly support this amendment.

Dr. Sir Zia Uddin Ahmad: I heurd with great interest the sermon of iy
Honourable friend Babu Kailash Behari Lull. 1 wish he muy praciise the sermon
he was preaching. He is asking us to do one thing, he does another himself.
The first thing he ought to do is to refpse to stand on behalf of any single
community, the Hindus. He ought to resign his seat in the Assembly. He
should say that he would come only from a joiut constituency and never from
a constituency comprising only of a single community, The _ second thing
he ought to do is this. He should say, let the Govermment take the entire
responsibility upon their shoulders, there should he no Hindu,  no Muslim and
no Sikh institutions. Tet the Government run all’ the educational institu-
tions themselves. 1f the Govermment shoulder the entire responsibility, then
all this talk will disappear.

; hing is that when we legislate in niatters of cducation we
sho’l]:l)(]ie' :zfocrl\g stllr:,;'t}i\ing that is unacadémic. But in '{,his purticular case I
find that it is not unacademic. 1 have here the authority of no less a person
than the late 8ir Ashutosh Mukherj‘i who is “'ell-knm.n‘l i the acudermc‘ world:
and who supported this particular view. On page 215 of Vol. V of the Report
of the Sadler Commission we find:
. “In every committee constituted for the appointment of university teachers there
should e at least one Mussalman.” LT ) .
‘This particular sentence received ‘the support of Sir Ashutosh Mukh_e'x_'ji;
When this point wus discussed I supported the views of the Hindus and w {;
regard to the selection committee of Calcutta we said, on page 208 of Vol. IV:
“On every such committee there should be at least one Hindu and one Mussulman

member, and the Vice-Chancellor should be empm'v'ered to-appoint an sdditional member or
‘members for this purpose should it he necessary.
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So that we both thought that it was very desirable to have at least one
Muhamyadan in every selection committee for teachers. Therefore the sup-
port of Sir Ashutosh Mukherji and four eminent educationists is in itself a
proof that the proposal of the kind now before us is not unacademic.

The otheér point is this, 1f in the committee for selecting the Vice-
«Chancellor all the three members happen to be Englishmen, my friend Babu.
Kuilash Bihari Lall will not sit quiet. Iminediately there will be u protest
from every corner, a protest in the press and adjournment motions in ~ this
House, und objections of every kind. When they are all Englishmen we iwill
oppose it on the ground of nationalism. But when we say that this Indian
nation should also include Muslims and they also should be included, imune-
«diately we are told that that is communalism. If without any question bei
raised about Englishmen or Indians it goes to the best men I can understan
it; but whenever you press the claims of Indians on national grounds I do
not see why Muslims as part of the Indian nation should not be included.
If you refuse us that we will have no alternative but to go back to the
-extreme position to which we bave been thrown by the Hindus themselves
.and say that us we have not been included in the Indian nation let it be a
Hindu nation and a Muslim nation. '

Mr. Muhammad Nauman: Sir, I shall not take up mwuch time of the
House and it is not my desire to introduce any heat into the debate like my
friend Babu Kailash Bihari Lall, the laust person 1 would expect,to argue in
‘the way he did. However, as for this amendwment, we seek nothing more and
nothing less than our just share as a separate nation. -We want represen-
tion of one in a Committee of three and an opportunity to work in co-operation
with the representatives of other nations of this country and probably that
wili bring future peace into this country enrlier, as Sir Zia Uddin pointed out
rather than if we are placed in water-tight compartments by such attitude as
that of my friend Babu Kailash Bihari Tall. He referred to a certain dream,
referring particularly to this House and muking a reflection on the Chair and
on the Leader of the House. That only shows bad taste. If that sort of
<dream can be mentioned we also can refer to other dreams and give him a
fitting reply; but, as I said, I do not desire to introduce any heat. "~ But it
was surely in bad taste and the fact . . . . . '

Mr. Kailash Bihari Lall: Sir, on a point of order, is the Honourable
Member in order when he savs that I muade a reflection on the Chair when
there was no such reflection? - .

Mr. Chairman (Mr: Hooseinbhoy A. Lalljee):” The Honourable Member
made no reflection on the Chair. :

Mr. Muhammad Nauman: 1 wiil say that the analogy of a fictitious dream
was not befitting to this House and it"did not show good taste. What we
demand, Sir, is not any superiority or predominance at all but that the case
.of ‘the Muslims should not go by defuult., If there had been a proposal :hat
the Chairman or even a majority of that committee should be from u parti-
cular community there would be some justification for opposition frow certain
sections -of the House. I do not want to make any personal remarks, pafti-
cularly against my Honourable fricnd who comes from my part of the
<ountry. Certain instances were quoted by him and he himself has shown
far worse tuste in the matter of a peon who was a Muslim in the joint hostel
©of Bhagalpur to which he referred.

Mr, Kailash Bihari Lall: T challenge that. statement; it is'a downright
fabrication. R | i

Mr. Obairman (Mr. Hooseinbhoy A. Lalljee): " Order, order. I wish
Honourable Members will not impute motives or bring in something which. is
not within the scope of the- mmendment. ' ’

Mr. Kailash Bihari Lall: My Honournble friend has lost his head.

Mr. Muhammad Nauman: I do not want to introduce any hent but truth

is always bitter. 1 am trying to invoke a sense of appreciation in you by
trying to tell you that what we demand is not something of which you should
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: ut all afraid:  You hiave used un unparlinmentary remark, but I will nct
> that and this is the difference, ' '

. Pandit Nilakantha Das: On u point of order. The Honourable Meniber is
>t addressing the Chuair.

Mr. Muhammad Nauman: In supporting the puarticular sinendment, my
ibmission would be that there is nothing in it on which any Member of this
ouse should have any difference with us.

Sir, I do not wunt to recite the stories or the facts, which are on the
wvords of this House and the other Houses of Legislature where' the other
ition had showed the mentality which compelled us to have some sort of
'servations to voice our feelings und safeguard our interests. [n this con-
zction, with your permission, Mr. Chairman, I may remind the House abou
ie Aligarh University Bill of 1937 which only sought that the Musliin Univer-
tw of Aligarh should be given powers to affiliate Muslims colleges in other parts
" India, and the public opinion which was expressed by our sister community
e Hindus was that they did not approve of that ides, and the Bill was
1elved for all times to come. That shows what has been the current running
wrough in this country, and however much we may dislike it. however much’
e may like to clear up the atmosphere, and however much we may lament
e present state of affairs, the unfortunate fact is there and we have to face
1e facts. In seeking to make this amendment, we are not trespassing . on
aybody's rights. We will remain a minority: my representative will be in
minority in that comnittee of three, and for that reason I do not see what
irm could there possibly be in this amendment being accepted by my
onourable friends belonging to the Hindu community. 1 hope and trust
wt thev in their heart of hearts feel that this should be done till such time
1 we are able to hold our own. Of course time mayv change. And then
tings may change automaticallv. In that case it will' not be difficult for
v Hindu friends to amend this section at any moment. Things would be
ifferent if both the nations work together in a better manuer and with
stter out-look then what icx being done at present. With these few remarks
support the amendinent of my Party. )

Sardar Sant 8ingh: Sir, I have the most unpleasent duty of opposing this
mendment. My reasons for doing it are that if communalism s to find u
lace on,the Statute book of India ., . . . .

Nawabzada Muhammad Lisquat Ali Khan: But it is there.

Sardar Sant 8ingh: . . . T am at one with my Honourable friends if they
iclude me also with them. Tf the Honourable the mover of thix amendment
ad chosen to say that as three members are to be appointed, one should be
lindu, another u Muslim and third a Sikh, he would bave been perfectly
istified and T would have supported the amendment,

Nawabzada Muhammad Liaquat All Khan: It was not considered necessary.

Sardar Sant Singh: 1 would not have heard this argument that they claine
ne seat there because if it ix conceded to them Muslims will still be in «
rinority. Well, if they had included me [ can asrure mmy Honourable friends
mt there would have been mo majority and no minority. T have heen fight-
1g for my rights, but unfortunately T haven’t-got big battalions behind e as
wv Honourable friend, Nawabzada Linquat Al Khan, has got behind him,
Ithough seven at least of the gentlemen sitting behind him have associations
‘ith me because thev have the same appearance as myself . . . . .

Nawabzada Muhammad Liaquat Ali Khan: Appearances nre deceptive.

Sardar Sant 8ingh: . . . . while on this side T only find one. Therefore,
will advise themn that whenever they want communal representation ‘on any
ody they should get u good shure reserved for me, though I nm not one who
luirns & separate nationality because T know that this phase of sepurate nation-
litv is a temporary one with my Honourable friend and he wil soon see that
e and 1 will have the smmme form, the same shape, the saine culture . . . . .

Nawabzads Muhammad Liaquat Ali Khan: Not the rame length of beard!
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Sardar Sant Singh: Ask your friends who are sitting behind vou.

'Therefore, Bir, | subwmit that this amendment will not prove to be a thing
of utility to Muslims. " They wust withdraw it and put a vew amendment
which I will support. '

Mr. 8. 0. Ohatterji (Nominated Non-Official)

tion that 1 have ventured to stand up and make a few observations in the debate-
on this amendment. It is°such a delicate ground, Sir, as angels mmay fear to
tread. But I venture to come into the debate to mauke an appeal, if T may, to.
the Honourable Member who moved this amendment as well as to several
other Honourable Members of the Muslim League Party, who have t,al?led
gimilar amendments asking for reservation or special representation for Muslimns
on various bodies of the University. T entirely agree with the remarks made
by several speakers already that it would be most regrettable if we in this
country are driven so far as to ask for special representation qn communal lines.
even on our edycational bodies. Nevertheless, Sir, I think—and herein 1 differ
botlt from Mr. Tyson as well as from several other Honourable Members who
have alrendy spoken—that one has to recognize that the Honourable Member-
who has oved this amendment and particularly Nawabzada Liaquat Ali Khan
have made out a case, to my mind a most convincing case, for, at any rate,
entering u protest against the record of the Delhi University for the manner in
which some of their bodies have in the past been composed. T think, Sir, the
argument of Mr. Tyson in so far as it had referred to the Delhi University-
hns been successfully rebutted by Nawabzada Liaquat Ali Khan and cleverly
used for his own purpose.  The composition of some of the bodies of the-
Uriversity being what it is, Nawnbzada Liaquat Ali Khan is perfectly right in .
pointing out that it could not be expected of such bodies that they would
condemn themselves in a matter like this. Sir, I belong to one of the smallest
communities in the country, but I believe that this community has a peculiar-
feature, and to my mind a happy feature. It ix & community which is com-
posed of people who are druwn from all the principal and minor communities.
of Indin. Tt is perhaps possible for me, as it is not possible for a niember of
one of the major communities in a matter like this to appreciate the point of
view of the other side. As T have said, if one would face facts, even facts
which may appear to be discreditable to a temple of learning, one ought to face
them and to recognise them. 1 do not, therefore, sav, Sir, that there is no case:
for u demund such us this, unfortunate though T consider that demand to be,
not in national interests but in the interests of education. The main purpose
of university education i« to liberalise the mind, and I appeal to my friends of
the Muslim League Party to consider whether—though their grievAnces to my
mind are genuine and their compluint of long standing—it would redound st
ulll'to the credit of ~tlus House and to our country if we were to make an act
which would udvertise the fact that even in a temple of learning we could not
rise above commumal prejudices, :

Sir Muhammad Yamin Khan (Agra Division : Muhammadan Rural):  Sir,
on this point I think there ought not to have been two views, but the debate
has taken u turn which, though we suspected it might take, we never expected
that it would actually take this turn. 1 would have been very glad if myv friend,.
Sardar Sant Singh, had also moved an umendment to safeguard his i'nterests.
but because he has failed to do this I do not know why he should think that
we have done something wrong. His existence in this House is simplyv ‘because:
t-l}e Sikh community had been given separute representation, and it is for the
Bikhs-to take up the matter wherever it concerns their communmity. Tt is &
wonderful argument that because the Sikhs have failed to advocate their own
;'uuz(la (;r to safegunrd their interests, therefore the Muslims should be penalised
or that.

Sardar Sant Bingh: No. no. May T offer a few words by way of personal
explanation. T never said that. "What T said was that-if there are to be com-
IInulr_ml representations. nobody is justified to disregard other communities in
India,

. Sir, it is not without hesita-



Sir Muhammad Yamin Khan: I never said this. Does our amendment, say
that we disregard the Sikh community? We only say give us one. Now it is
for Sardar Sant Singh to say that the other two nay be given to his community.
Let him justify his case. But I feel that on two grounds it was ahsolutely un-
necessary for him to do so. If he would look at the question which he tabled
today he will find that in one question he is asking about the total number of
staff working in a branch and how many of them are Hindus, Muslims and
‘Sikhs. Now, he has never been shy in advocating the cause of his own com-
munity. He wants to see that, not only in a big institution like the university
but in every section of the Government, the Sikhs are adequately represented. 1
give him credit for this. But let him accept that we are also in the same boat
as he is when he feels that if the Sikh is not in any particular branch his cause
may be suffering. In the same manner the-Muslims feel that if they are not
represented properly in any institution then their cause may alwo be suffering.
He has quoted the case of a fellow who was a Hindu but because he wanted a
job he grew a beard and got a post as a Sikh. When it is so edsv to obtain
Jobs, it surely requires great checking and GGovernment cannot be m the know
as to who is really’ a Sikh and who is not. If people can become Sikhs by a

little barber’s negligence and the next day embrace Sikhism, it is rather a very
difficult question for the Government.

Sardar Sant Singh: May 1 inform the Honourable Member that the Gov-
ernment have issued circulars on that point. I am simply surprised at the
ignorance, these circulars which were discussed in this House are to the effect
that any person who gets a job and then cuts off his hair and becomes a Hindu,
he loses his job. You need not be afraid of that.

Sir Muhammad Yamin Khan: I quite agree . . . . . '

Mr. Chairman (Mr. Hooseinbhoy A. Lalljee) : Order, order. The Honour-
able Member must confine himself to this amendment.

Sir Muhammad Yamin Khan: 1 am doing so. But why did not Sardar
‘Sant Singh table his amendment? T think it was due to the fact that the Pro-
‘Chancellor is a Sikh, that his community is very well represented there and
that his interests were in safer hands.’ - '

Now, 8ir, T do not want to be hurd on the claims which had been made by
my friend, Mr. Chatterji, and I think his speech on the whole wus fair, and
though he opposed our amendment that opposition showed, as was revealed by
his speech, that the attempt was half-hearted and he thought that it was his duty
that he must oppose us, otherwise T think that the trend of his speech was that
‘he was going to support us. In his case, too, I sympathise with himn that a
man bhelonging to & Brahmin community, as his name shows, should cease to

be such and that by the mere change of his religion he should get into a different
community. " v

Mr. Amarendra Nath Chattopadhyaya: He is o Christian.
Sir Muhammad Yamin Khan: But a Brahimsin can be a Christian.

Mr. Amarendra Nath OChattopadhyaya: XNo, no.

Sir Mohammad Yamin EKhan: That is a fact. T «ympathise with the
‘Honourable Member that in spite of his belonging to the greatest community
and the highest caste, a mere change of religion can change him from, cne
community to another. Therefore, 1 do not want to go into that. ILet us
take it as .a practical proposition. Let us not bring heat into this. -Before
1905 we know what the condition was in the political institutions. We had
joint electorates evervwhere and it was felt by a man like Mr. Gokhale,—a
man of the position of Mr. Gokhale wus the first to advocate that the Mussal-
anans should have proper representation. '

Dr. P. N. Banerfea: That is not correct. -

Sir Muhammad Yamin Khan: Yes. If the T-Tonourable Member desires,’

1 can give him his speeches in many pluces and thev have been quoted by Mr.
Jinnah in his presidentin]l address. Tn 1905 the Muslim League was formed
in order to safeguard the interests of the Muslims so that they may get their
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places even in institutions like the municipal boards and the district boards.
The League pressed their claims until in 1908 this principle was conceded in
" the Minto-Morley reforms, because facts 4nd figures at that time were worse
than what have been revealed to-day by Nawabzada Liaquat Ali Khan. There-
fore the principle was accepted, namely, that separate election was necessary
in order to introduce members of the Muslim community.

Bhai Parma Nand (West Punjab: Non-Muhammadan) : What were Mr.
- Jinnah's views in those days?, : -

Sir Muhammad Yamin Khan: Till 1935 he was for joint electorates with
reservation of seats. Now he finds it is hopeless to stick to those views. A
mon like Mr. Jinnah whose life was a challenge to his own community has
now been converted and he finds that it is really hopeless.

Mr. Lalchand Navairai: Have you not misled him?

Sir Muhammad Yamin Khan: Have we misled him or your community
has led him, by the actions and misdeeds of my friends who made him- come-
to this side? Probably this debate will make him more staunch.

Bhai Parma Nand: And would have converted Mr. Gokhale alsol

Sir Myhammad Yamin Khan: I-do not want to talk about Mr. Gokhale..
He is dead and gone. He was a great soul, respected by every Indian at that
time. Now, Sir, the very existence of many of Honourable Members here is.
simply due to their belonging to a particular community. Even my friend,
Sir Cowasjee Jehangir, would not have been in this House if he had not been:
so very popular with many sections in his own city. As we_find our place in
this House on account of representation given to different communities, it is-
not right for us to say that we do not adhere to that principle as long- as that:
exists, but for practical purposes I will say one thing. Is it or is it not a fact
that in the country there is a spirit where the members of one community do-
‘not wantr to give their votes for another community? Do you -want to ignore
this fact, or should we take into consideration facts as they are in this country?
I ami sure no Member in this House will deny that there is a great deal of com--
mun(alimn outside the House. Even when we are deliberating here. even the-
smallest suggestion from one side makes a dozen others on the other side to
get up and oppose, and that reflects the condition in the country outside.
Can you, in these circumstances. exclude the fact that Mussalmans have got
no chance whatever of getting into this committee.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) respumed
the Chair.] :

A seat ought to be reserved for the Mussalmans. Is there any other way?
The Government have racognisdd this principle; even their Executive Council
is composed of members of different communities. Members of communities-
who are not represented in the Executive Council have been clamouring that
they must have representation in the Executive Council where the decisions are-
taken sometimes jointly. If that is so, for the working of education of a big
city like Delhi, if you want the people of Delhi to be educated, then all classes.
and all commuynities of Delhi must have a fair play in their education and any-
thing which adversely affegts those communities must be removed. Here when
you have to elect a Vice Chancellor, the Vice Chancellor may not care at all
for.the Mussalman communify. The population of the Delhi City is about 50
pdrcent Muslim, but”if the populations of Delhi and New Delhi are taken
together, Muslims come to 40 per cént. Then is it unreasonable when we ask
that out of three at least one should be a Muslim, and that also not by elec-
tion? The Mussalman who may come may practically be under the thumb of
the other community too or of the Government. Therefore, I do not think
that there is any danger whatever in accepting this demand. If we had -said
that there shall be a proper electorate by which the Mussalman will be brought
in here, that may have affected the question, but here how is this Mussalman:
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to come in? That is very well safeguarded to see that there is no communalism
.coriing. The Mussalman will know how the Muslim education is suffering,
if their education is neglected or if they want something more, he will represent
this to the Vice Chancellor who will feel in his heart that he owes also some-
thing to the Mussalmans, and he will be fnir and just to all the coninunities.
That is the only safeguard, We do not say that the Vice Chancellor may be a
Mussaiman, or half the Viee Chancellor should be Mussalman and half should
be Hindu. Nc such absurdity is there. We are making only a very meagre
‘demand, that the Committee which will appoint this Vice Chancellor must have,
‘at leaet one Muslimi on it. The Mussalman may be an officidl, I do not know
how he will come, but we want that at least one Mussalman' must be there.
"That is the point.

How can the Government ignore or refuse to accept that principle which
.they bave accepted from 1908 up to thig tine—the principle that the Mussal-
mans cunnot come in without separaté electorates and that wherever they
‘cunnot come in they mnust have sepaiute representation. Of course, we would
not have demanded it, if there had been fnir play towards the Mussahnuans.
‘We are very sorry that there should be this condition of uffuirs Lut has this
condition been brought about by us? The figures quoted by Nawabzada
Liquat Ali Khan show how the %laims of the Mussalmans have
been ignored. Therefore, there ix justificution for this amendment.
Whenever this demand comes up, it comes up because of suppres-
sion  and oppression, . or on account of negligence. The Hindi proverb
sayvs that Krishan will rise whenever there is a Kans and the Kans is the
«evil spirit of crushing another people and therefore the spirit of Krishanism
must supersede the spirit of Kansism of tryving to keep the Muslims away from
power. Therefore this motion is not wrong and the more my friends will
oppose it the more the Mussalmans will be forced to see that their
demand is met. As their demand is more and more suppressed, it
‘will become more and more just, because in the words of a poet:’ .

“Islam Li fitrut men Qudrut ne lachul di hai *
Ubhrenge hum utnahi jitna ke dahadenge.”

Nature has provided elasticity like that in a spring in Islam we will rise
-as much as we will be pressed down.

With these words, I support the motion.

An Honourable: Member: 1 move that the question be put.

Mr. President (The Honourable. Sir Abdur Rahim): The question .is:
**“That the quostic;n be now put.”

‘The motion was adopted.
‘Mr, President (The Honourable Bir Abdur Rahim): The question is:

“That in clause 5 of the Bill, in part () of the proposed proviso after the word ‘whom’
the words ‘one being a Muslim’ be inserted.”

The Assembly divided:

4P M,

\ "

_ AYES—21. ", 4
Abdul Ghani, Maulvi Muhammad Murtuza Sahib Bahadur, Maulvi Syed,
Abdullah, Mr] H, M. Nairangg S8yed Ghulam Bhik,

Shahhan, Khan Bahadur ,Mian  Ghulam
Kadir Muhammid.

Siddique Ali Khan, Nawab,

Umar Aly Bhah, Mr.

Bhytto, Mr. Nabi Baksh Illahi Baksh.
Choudhury, Mr.” Abdur Rasheed.
Choudbury, Mr, Muhammad Hussain.
Essak Sait, Mr. H. A  Rathar H,
Ghiasuddin, Mr. M. i Yamin Khan_ Sir Muhammad,
Kamaluddin  Ahmad. Shams-ul-Ulema. .. Yusuf Abdoola Harocon, Seth,
Lalljee, Mr. Hooseinlhoy A. i Zafar Ali Khan, Maulana.
Liam[llat Al Khan, Nawahzada Muham- I Zia Uddin Abmad, Dr. Bir,
“mad. -

Azhar Ali, Mr. Muhammad. ' Nauman, Mr, Muhammad,
i
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NOES--37,

Ahmad Nawaz lsihaé‘lu, Major Nawab Sir. Lalchand Navalrai, Mr,
Aiyar, Mr, T . nkara. i Mackeown, Mr, J. A.
Bty prhe Hopourable Dr- B B Muitra, Pandit Lokshmi Kanta.

Benthall, The Honourable Sir Edward. | Maxwell, The Honourable Sir Reginald,
Bewoor, Sir Gurunath, Mehta, Mr. Jamnadas M.
Chapman-Mortimer, Mr. T, Pai, Mr. A. V.

Chatterji, Mr. 8, C, Parma Nand, Bhai.

Chattopadhyaya, Mr. Amarendra Nath. Raisman, The Honourable Sir Jeremy,
Daga, Seth Sunder Lall, Ray, Mrs. Renuka,

Dalal, Dr. Sir Ratunji Dinshaw. "1 Roy, The Honourable Bir Asoka Kumar.
Dalpat Singh, Sardar Bahadu,y Captain, Sant Singh, Sardar,

Dam, My, Ananga Mohan, Sargent, Mr. J. P.

Das, Pandit Nilakantha, Spear, Dr. T. G. P,

Imam, Mr, Saigid Haidur, Spence, Bir George, .

<Jawahar Singh Sardar Bahadur Sardar Sir Sultan Ahmed, The Homourable Sir.

J_ouhi, Mr. D. 8 Thakur Singh, Major,
Eaﬂanh Bihari. Lall, Mr. Trivedi, Mr. C, M.
Khare, The Honoirable Dr. N. B, Tyson, Mr. J. D,

The motion wus negatived. '
Sir George Spence (Secretary, Legislative Departme:&): Sir, I move:

“That in rlause 5 of the Bill, i ' the pr i “‘three”
it oo .fm-ﬂthe lasto tim; h; . r:':: t:::il‘lft'e (r) of the proposed Proviso the word ‘‘three’” where
This amendment is designed to remove a flaw in this clause to which the
Honourable Dr. Banerjea referred vesterduy. "It is, of course, a pure mistake.
The first sentence of the clause provides that the Committee shall select .10t
less than three persons. They may therefore select more than three persons-
and if they do, the Executive Council will make its recommendations ou all
the persons selected and not only on three of them. So we have got to get
rid of the word '‘three’’ where it occurs in the second sentence. Sir, I niove.
Mr. President (The Honourable Sir Abdur Rahimn): The question is:

. “That in cleuse 5 of the Bill, in clause (¢) of the proposed Proviso the word ‘‘three” where
it occurs for the last time be omitted.”

The motion was adopted.

Glause 3, as umended, wus added fo the 13ill.

Syed Ghulam Bhik Nairang: Sir, I move:

““That clause 6 of the Bill be omitted.”

This clause, as the House will see from the Bill before it, is to this effect:

“In section 12 of the sinid Act, in sub-gection ‘15}, the words ‘in accordance with this
Act, the Statutes and the Ordinances’ shall be omitted.’’

Mr. Jamnadag M, Mehta: May I, Sir, make a submission?

Mr. President (The Honourable Sir Abdur Rahim): ls it a point of order?

Mr. Jamnadag M. Mehta: Sir, I only heard you putting the amendment of
‘Bir George Spence. Afterwards I did not heaur vou. It was not possible to
hear. 1 did not hear that the whole amended clause 5 was put.

Mr. President (The Honourable Sir Abdur Ruhim): Yes, I put it.

Mr. Jamnadas M, Mehta: Then, it is my misfortune that I did not hear

it. - . . .
Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member must be more alert, . ' .

Syed Ghulam Bhik Nairang: Now, Sir, the proposed amendment in the Bill
.seeks to amend sub-section (5) of section 12. That sub-section reads thus:

«*The Vice-Chancellor shall give cffect to any order of the Executive Council regarding
‘the appointment, dismissal or suspension of an officer or teacher of the University, or regard-
ing the recognition or withdrwal of the recognition of any such teacher, and shall exerciso
general control in the University. He shall be responsible for the - discipline of the
University in accordance with thizs Act, the Btatutes and the Ordinances.’

The amendment seeks to do away with the last words “in accordance with
this Act, the Statutes and Ordinances”. It does not appear how the omission
of these words from sub-section (5) of section 12 will improve —matters.
Apparently, the responsibility of the Vice-Chancellor for the discipline of the
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University in the absence of the restriction imposed by the words sougnt to-
be omitted will leave him an autocratic ruler, the master of all he surveys.
Therefore, I submit that these words should not be deleted.. They appear to
be perfectly salutary and necessary and this clause of the Bill should, there-

fore, be omitted. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

*“That clause 6 of the Bill be omitted.”

Mr. J. D. Tyson: Sir, the words which we.seek in the amending Bill to
remove from this section of the Act are, in our opinion, unnecessary, otiose
and possibly mischievous. They require that the Vice-Chancellor shall be res-

“ponsible for the discipline of the university '‘in accordance with this Act, the
statutes and the ordinances’’: Now, Sir, it might be argued and, in facts
has been argued that in the matter of enforcing diseipline the Viece-Chancellor
cannot go outside what is written in the Act, the Statutes or the Ordinances.
For example, he could mnot send students down for drunknness or
some other misdegieanour because, as a matter of fact, neither in
the Act nor in the statutes nor in the Ordinances is there any
catalogue of the possible misdemeanours of students or of ‘the
punishments which he can apply. The danger which, I think, my
Honourable friend opposite has in mind is that if we remove these words the
Vice Chancellor will become, as he said just now, an sutocrat and be enabled
to act perhaps in defiance of the Act, Statutes and Ordinances. But in 3ub-
section (2) of the same section of the Act, it is laid down that “‘it shall be-
the duty of the Vice-Chancellor to see that the Act, statutes and the ordinan--
ces are faithfully observed and he shall have all the powers. necessary for this:
purpose’’. Even without that it is quite clear that the Vice-Chancellor cannot
*act contrary to the Act, statutes and ordinances. but the existence of this.
phrase which we are now seeking to delete may hamper the Vice-Chancellor,
in the absence of a complete catalogue of the possible misdemeanours which.
may call forth his powers of discipline. There is no danger in removing this
phrase and on the other hand, it is really necessarv. I may add that in the
Select Committee, in order to demarcate perfectly clearly whit is the field
of the Vice-Chancellor's responsibility in the mmutter of discipline and that of
‘the Principals of the Colleges,” we' added some words to Statute 33, clause
5 (which will be found at page 16 of the printed Bill now before us) to make
it clear that discipline in the Colleges is for the Principal to enforce and
that the reference here is to discipline in the Universityv, Sir, I cannot.
accept the amendment. _

awabzada Muhammad Liaquat Ali Xhan: Sir, T am afraid the speech of
my Honourable friend the Education Secretary is anything but convincing.
He started by saying that the retention of these words might be mischievous,
but he did not tell us as to how the retention of these words was mischievous..

Mr, J. D. Tyson: I am sorry if I did not make myself plain. I said that
it might prevent the Vice Chancellor from inflicting punishment because
punishment is not provided in the Acts, statutes and ordinances.

Nawabzada Muhammad Liaquat Ali Khan: As my Honburable friend knows
the ordinances can be framed by the University itself, and therefore in cases
where punishment is necessary, the University authorities can frame the ordi-
nances. Now, Bir, this Act has been in existence for over 20 years. The
need for removing these words hms never been felt till now. You always.
make an amendment in an Act if it is found by experience that it has hindered
the work of the administration of a particular institution. I was expecting
that the Honourable the Education Secretary would give us some instances.
where it has been found that the retention of these words in the Act has acted
adversely in the interest of the university. He is only talking in problema-
tical terms. 8o far there has never been felt any need either by the Govern-
ment or the University authorities to remnve these. words. T think that a
little check on the powers of the Vice-Chancellor is a very desirable thing. If
+ha VinaChancellor feels that with these words in the Act, he is not able to
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perform his duties to the best of his ability or to the satisfaction of all
others, he has got the Executive Council and the Court there and they can
certainly frame ordinances. Why are the Government anxious to remove uny
check on the. Vice-Chancellor that may be provided in this Act? The
Honourable Member referred to Part 1I of section 12 and he quoted that it
shall be the duty of the Vice-Chancellor to see that these Acts, statutes and
ordinances are faithfully observed and that he shall have all the powers
necessary for this purpose. Does he mean that he visualises a Vice-Chancellor
where this might be on his couscience and he would like to have a more free
hand to do as he pleases. Of course it is the duty of the Vice-Chancellor
to see that all the laws and the statutes are observed. I therefore suggest
that the Government have not made out any case whatsoever for the deletion
of these words. On the contrary I consider .that the retention of  these
words is wholesome.

Mr. Lalchand Navalrai: Sir, 1 amn sorry to hear since this morning mostly
on all the amendments my Honourable Mr. Tyson is harping upon the fact
that because the Select Committee has agreed with him, therefore it should
be more’ or less final and should be accepted by the House without furthor
question. I1f what the Select Committee says should be the final word, then
what is the good of tabling all these amendments? Why should a Biil come
back to the House after the Belect Committee has reported? If the Govern-
ment should come back and say that the Select Committee has done such and
such a thing, therefore it is one of the final reasons on behalf of the Gov-
ernment, what is the good of the House then? After 3,11 the Select Commit-
tee is the daughter of this House. It is not the mother of this House.
The Committee is selected by this House and when the Select Committee
makes certain suggestions, the mother must enquire into them and see
whether they are rightly done or not.

An Honourable Member: Those days are gone. .

Mr. Lalchand Navalrai: They have gone outside in the outer atmosphere
and not in this XJouse. That should not deter wus from giving our own
opinion and press for the thing that the House wants. :

Coming to this amendment, I am not able to understand why this change
is going to be made in section 12. . If once for all it were said that unlimited
and unfettered powers are to be given to the Vice-Chancellor in respect of
discipline, then that would be a different question. Here this is not going to
be said. Here on the contrary it is being pleaded one way and the result
is being asked the other way. Tt is said that the Vice Chancellor has got to
do his duties according to ‘the Statutes, Acts and Ordinances. Clause (2) of
iﬁction 12 has been pointed out by the Honourable Member himself. But
then subsequently when similar words appear with respect to the discipline
of the University and  the power of the Vice-Chancellor, he says take away
those powers, they will not be in accordance with the Act, Statutes and Ordi-
nances. Then, it would mean this. If one were to read clause 2, then one
would say that the Vice-Chancellor has got to do things according to Acts,
Statutes .and Ordinances. But then they will say if these words are taken
away, similar words are there with regard to ordinances also. If the words
are taken away, the consequence will be that it would be taken away with
respect to discipline. Clause 2 does not apply at all. Then, it would be a.
blank cheque to be given to the Vice-Chancellor in respect of disciplinary
powers which he will -have to exercise. I think the difficulty that the
Honourable Member pointed out is with respect to misdemeanour or mis-
behaviour of certain persons that he has disciplinary powers and he should be
given discretionary powers, i.e., he should act in any manner he likes. T will
not be a party to that and no such power should in fairness be given which
may be abused, however honest and bona-fide his action may be. But
there may be an error in that action and therefore a blank cheque should not be
given. It has been said that if they want to check misdemeanour let an ordi-
nance be made. Ordinances will be made by the university where the Vice-
Chancellor will be the Chairman and the Executive Council will not be 8o

D



464 LEGISLATE™ A sSEMBLY [5TH Ave., 1948.

{Mr. Lalchand Navalrai.L .
unreasonable as to oppose him when he is in the right.” Therefore thege
words should remain, otherwise the whole thing will be misleading. It will
mean that he is to act according to the Ordinances im certain matters and
in the case of discipline he is himself the master. 8ir, I support this
amendment,

Mr. J. P. 8argent (Government of India: Nominated Official): Sir, I am not
sufliciently conceited to hope for a moment that I can remove the apprehen-
sions of my Honourable friend the Deputy Leader of the Muslim l.eague. Party
in regard to this particular matter. But this, I would ask him to believe, is
really a question of practical administrative convenience. I yeriember an
occasion on which this particular difficulty arose in the Executivé Council of
the university when I was present. Certain difficulties had arisen in the
university with which the Vice-Chancellor had thought it was necessary to deal.
There ves not any difference, as far as I remember, in the Kxccutive Council
as to the rightness of the action which the Vice-Chancellor had teken. But
the question was rased as s technical issue as to whether in view of these
pariicular words aud the absence of any statute or ordinance authorising the
Vice-Chancellor to take action in a case of that kind his action was in fact
in order or not. And it was then agreed that this point ought {o be clarified
when the next suitable occasion should arise. for promoting legislation. And
I remember an instruction being given to the Registrar accordingly, and no
doubt that led to the appearance of this among the- submissions from the
university. I think people familiar with the difficulties which may confront

- university officers will “realise the practical impossibility of framing a code ot
statutee or ordinsnces which will cover every possible emergency, still less every
possible misdemeanour which the ingenuity of youth can deviee. I do not
mw what the size of such a code would be; but on the other bund if there
is any risk that the Vice-Chancellor is lisble or that any Vice-Chancellor would
be hable to exceed his prerogative and act in an arbitrary manner, it is up vo

- the sppropriate bodies in the university to devise a statute or ordinance cover-
ing any particular disciplinary question or misdemeanour gquestion. This will
give a line to the Vice-Chancellor which he is just as much bound to follow
as any other member ol the university, once the thing is embodied in a statute
or ordinance. It is ‘much more convenient to limit the Vice-Chancellor’s powers
by definite statute in ways in which the university might think it was necessary
rather than to attempt to devise a code which would cover all possible emer-
gencies with which he might be called upon to deal. This matter was discussed
at great length at that time and I think it is significant that none of the univer-
sity bodies who were consulted have raised the slightest objection to tne deletion
of these words. :

An Honourable Member: The question may now be put. ’

Mr. President (The Homourable 8ir Abdur Rahim): The question 18:

“That the question be now put.” .

The inotion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question it :.

“‘That clause 6 of the Bill be omitted.” .

The motion~was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

- ““That clause 6 stand part of the Bill."

The motion was adopted

Clause 6 was ndded to the Bill.

Dr. Sir Zia Uddin Ahmad: Bir, I move:

“That after clause 6 of the Bill, the following be inserted and the subsequent cla.un’es be
re-numbered accordingly : L ‘

‘Amendment of section 1}, Act "VIII of 1922.—In section 14 of the said Act, the
yprovieo be omitted’.” : .

This is only & quention of convenience in accountancy. The provieo to seo-
tion 14 says that in the case of any vacancy the Chancellor may, on the recom-
mendation of the Executive Council, direct the Registrar to act ns Treasurer.
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But the Registrar is the sanctioning officer and the Treasurer ix the disburse-
ment officer, and we always have two different persons, one for ordering paj-
ment and another for making the actual payment. The two things should
not be done by the same person. Therefore in the interest of accounting con-
venience 1 suggest that in the absence of the Treasurer some person other than
the Registrar should be appointed in his place. Bir, I move.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

““That after clause 6 of the Bill, the followming be inserted and the subsequent clauses be
re-numbered accordingly :

7. Amendment of section 1}, Act VIII of 1922 —ln section 14 of the said Act, the
proviso be omitted '."

Mr. J. D. Tyson: Sir, we have not regarded this as a serious flaw in the
Act, if it is a flaw at all. 1 imagine that the kind of emergency which this
proviso is intended to meet is the unexpected death or resignation of the
Treasurer when a short acting vacancy occurs and the person on the spot
to fill the vacancy is the Registrar. We have had such cases, the case of the
late Sir Raghavendra Rau being the most recent one. The vacincy is short
and 4 new Treasurer is appointed as soon_ as possible. . I think it would be
wrong, and of eourse it would really be impracticable for the Registrar with his
own work to do to go on being Treasurer for a long time. I hope my Hon-
ourable friend will not press the amendment.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

““That after clause 6 of the Bill, the following be inserted and the suhsequent clauses be
re-numbered accordingly : _ -

‘7. Amendment of section 1}, Act VIII of 1922.—In section 14 of the said Act, the
proviso be omitted '.” "

The motion was negatived.

Syed Ghulam Bhik Nairang: Sir, I move: .

“That clause 7 of the Bill be omitted."

Clause 7 seeks to amend section 22 of the Act in certain respects; that iz o
say, a new clause (ff) is sought to be added after clause (f). Tt is to this
effect : ' .

*“That the Executive Council ‘shall have power, subject to the Statutes, to recognise
or withdraw recognition from a College or Hall not maintained by the University.”

There are other powers which are conferred on the Executive (ouncil by,
Act 8 of 1922—of course they are specified in that section, ard I need not
read out that section in extenso. The clause which is proposed to be added as
(if) confers on the Executive Council the power to recognize a College or
Haull; or to withdraw recognition from a-College or Hall, and we submit, Sir,
that that is giving too large an order to the Execufive Council. The power of
recognition or withdrawal of recognition should remain where it 15 today and
there is no need to entrust larger and more drastic powers to the Executive
Council. ~ 8ir, T move.

Mz, President (The Honourable Sir Abdur Rahim): Amendment moved:

“That clause 7 of the Bill be omitted.”

Mr. J. D. Tyson: Sir, as has been stated, at present the power to recog-
nize and to withdraw recognition of Colleges imdealls lies E'?th the é‘::;:g
The Court is a very large body comprising, I think, more than 120 persons
many of whom are not resident in Delhi. It meets once annually unless
specially called. Tt cannot for a moment be claimed that it.is.in touch with
the day-to-day position in the university, and in putting forward this amend-
ment to the present Act we have felt that, in this matter of rceagnition, ws
were doing the right thing in recognising the Court as & legislative body'and
_recognising aqd using the Executive Council as the principal exccutive body
of the_umverslt\f._ We feel that it is right that the Court should lay down the
terms and conditions on which recognition should be accorded or for failure to
coinply with which recognition should be taken away, but that when it comes
to the application of those rules the Executive Council is the appropriate body
f::o‘." the purpose. Merely from the practica] point of view, I do.not think it ‘s
Tikely that one would ever get a matter of this kind properly handled in a body
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like the Court. It is not really a businesslike body and we have been twitted
on this side of the House by my Honourable friend, the Leader of the Congress
Nationalist Party, whose attention I am afraid J have not been able to attracs,
for not taking a firm line with some of tbz Coileges which in nis opinion have
been misbehaving. ‘So mow I shall expect his support—though I shall
not vxpeot it very confidently—in this matter, when we are legislating to ensure
thut the university itself should be given the power to take a tirm line. For
I cannot believe that a body constituted as the Court is constituted. is suited
or wag ever really intended to deal with such matters as the taking away of
recognition. We attach great importance, 1 may say, on thix .side to the
carrying of this amendment of the Act which we consider will be definitely for
the pocd of the university in the matter of recognition and taking away recogni-
tion. )

Sir Syed Raza Ali (Cities of the United Provinces: Muhammadun Urban):
May 1 usk which body has the power to recognize or withdraw recognition in
the case of the Dacca University which, I believe, is the latest university estab-
lished by the Government? 1 do not know that; I simply want to know.

(No answer wag given.)

_ Mr. Lalchand Navalrai: Sir, this function of withdrawing recoguiticn from e
College or Hall cannot be denied to be a very serious matter, and I cannot
understand why that power should be taken away from the Court, which is the
highest authority. In regard to this function, it is safer that the power should
be in the hands of the Court. After all, if any matter of withdrawal of recogni-
tion has to be adjudicated by the Court, it shall have to come up through
the Executive Council who will no doubt express their views. T would always
like torsee that the powers and privileges of the Court are not lightly treated.
and therefore I am submitting that the present system, which has been in use
for a very long time and in the working of whick there has been no difficulty,
ghould not be discontinued.

My Honoursble friend, Mr. Tyson, has said that there are many members
on the Court and they may not be able to meet frequently and there may be
difficulties on that score. 1 have seen about a hundred members of the Court
assembling when any meeting has been called and I do not think there is any
difficulty in respect of that. Therefore, I would submit that the present systera
shouid be allowed to continue.

Dr. Sir Zia Uddin Ahmad: Sir, T should like to know what is contemplated
in practice. Will the recognition be given by the Executive Council or the
Executive Council will only recommend to the bigger body? As regards the
Tecognition, it is not a serious matter. If the Council recognizes, the matter
ends there; I have no objection. But the question of withdrawal ¢f recognition
is o serious matter and this cannot be left to a smaller body alone., Jf my Hoh-
ouraple friend would consult the older Acts drafted and enacted during the
regime of Lord Curzon, he will find that the power of recognition is not given to
tac Syndicate—a smaller body It is always invested in the Senate, that is the
bigger body, and the Senate has been replaced in these modern Universities by
the 'Court. In no university the withdrawal of recognition can be left to the
smaller body alone. They are the persons who should initiate and- examine the
whole thing, but the sctual withdrawal question should go to the Senate and 1
think it would be quite right even if the opinion of the Court is not final. There
ghould be a provision for appeal to the Chancellor. Its importance can be judged
from the speeches that we had this afternoon. I think it is extremely important
that the Fxecutive Council should recommend to the Court about the withdrawal
of recognitions, and the power for withdrawal should be in the hands of the
Court which is a bigget body, but the Managing Committee of the Colleges
whose recognition has been withdrawn should have a right to sppeal to the
Chancellor. 8o I think it wili be a very weak point in the Act if you give this
power of withdrawal of recognition to a smaller body like the Executive Council.
In the case of recognition 1 do not seriously object because there is no harm
- 124 e tha naae of the withdrawal of recognition we have to he very careful.
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 Nawabzada Muhammad Liaguat Ali Khan: 1 support the amendment
which has been moved by my Honourable friend, Mr. Nairang. The Honour
able the Education Secretary said that it was not advisuble to place this
power of withdrawal of recognition in the hands of the Court and it was more
advisable to allow the Executive Council to have this power. I am afraid
I have not been able to understand the logic of it. Is my Honourable friend
afraid that in 8 meeting of the Court which is open to the public there is
likely to be greater searchlight into the actions of its meinbers than there
will be in the action of the members of the Executive Council? 8ir, if we
take into consideration the constitution of the Executivo- Council as provided
in this Bill, we would find that in actual practice we will be placing this
power of withdrawal of recognition in the hands of one individual, and haé
individual, I submit, is the Vice-Chancellor. 8ir, according to the provisions
of the Act the members of the Executive Council are to be:

The Superintendent of Education, Delhi and Ajmer-Merwara;

The Deans of the Faculties;

The Principals of recognised Colleges; .

The Educational Adviser to the Government of India;

Five members of the Court elected by the Court at its annual meeting,
of whom at least two shall be graduates of the University elected by the
registered graduates from among their own number:

Two members of the Academic Council:

Two members to be appointed by the Professors of the University :

Four persons nominated by the Chancellor, of whom at least two shall be
women.

The composition of this Executive Council would show that it would be
a body where the representatives will be either of the Government in the form
of ex-officio members or erployees of the University over whom the Vice-
Chancellor will have great control. 8o, I submit, that it will be inadvisable
to leave the power of withdrawal of recognition in the hands of a body like
this. 8ir, if you have this power given -to the Court, there is always a check
a8 to how the members of the Court behave because of public opinion. ‘The
proceedings of the Executive Council, I understand, are confidential, and
therefore there is greater chance of misuse of power by a body like this than
there would be in the case of a body like the Court, and as has been pointed
out, I do not think—I stand to correction—that there is any university where
the Executive Council enjoys absolute power of withdrawal of recognition.
Therefore, T submit that the amendment which has been moved is necessary
and it is in the interest of all those institutions in Delhi that are not lucky
enough to have adequate representation on the Executive Council.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That clause 7 of the Bill be omitted.”

The motion was negatived.

Syed Ghulam Bhik Nairang: Sir, I move:

‘“That in clause 7 of the Bill, to the pronosed clausa (ff) the words ‘and subject tn
confirmation by the Court’ be added at the end.”

I thought, Sir, that the amendment which has just been negatived, would .
be agreed to by Government, but that was not to be. In the interests of the
considerations which have been sufficiently detailed in the debate on the last
motion, it may serve my purpose, Sir, if the present amendment is agreed
to. because, as has been pointed oul, the action of the Executive Council in
according recognition to a college may perhaps not be a matter of such great
moment, but the withdrawal of such recognition may be a matter of life and
death to that college and may harm very vital interests, and to leave the
power of withdrawing of such recognition in "the hands of & small body of
nersons composed mainly of officials with a one-sided mentality. of which we
have had some exhibitions in the course of the debates so far about this Bill,
T submit, Sir, would be very unsafe, and in order to inspire confidence in
L. e Limaww ke whinh the Ulniversitv is soucht to be administered under
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the amended law, I think, Sir, it would be only wise on the part of Govern-
ment to accept this amendment and to add to the powers which they teek
wo confer on the Executive Council the rider, ‘‘subject to confirmation by ihe
Court’’. After all the Court is not only a statutory body created by the
University Act but a body t.heoreticalir of the highest authority in the Uni-
versity. Why that body should be distrusted and power snatched from i§
and. conferred on & body which, 1 may be pardoned for saying, will not inspire
so much contidence as the larger body of the Court can, I cammot understand.
‘The heavens will not fall. Nobody will be harined. This condition which is
& very simple one, but of very great importance, should be accepted by the
Government and this amendinent should be carried. 8ir, I move.

. Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

“That in clause 7 of the Bill, to the proposed clause (ff) the words ‘and subject to
confirmation by the Court' be added at the end.” )

. Mr. J. P. Sargent: Sir, I huppen to be a member both of the Exscutive
Council of the University and of the Court of the University, and therefore
you will naturally expect me to speak with the utmost respect of both those
bodies. It is merely a question in my mind of which is the best way of doing
effective justice should any case of recognition or de-recognition arise. Now,
my Honourable friend, the Secretary of Education, Health and Lands, said
in connection with the last amendinent that the question of the general
principles which governs the grant or withdrawal of the grant is a matter
which can be laid down by the legislative body, i.¢c., the Court. The question
whether in any individual instance the behaviour, if I may use that word,
of a college, or a prospective college, is such as to deserve recognition or
has been such as to deserve withdrawal of recognition is a matter of practi-
cal administration, which, in my opinion, ought to be settled by people who
are. familiar with the day-to-day administration of the University. It 18 not
a reflection of any kind on any individual, but as the members of the Court,
as is well known I believe in this House, meet only once a year, are a large
body and in many cases do not even live in Delhi, and I venture to say, in
many cases are not and would not claim to be familiar- with -the day-to-day
administration of the University, if I had to appear before a tribunal on a
matter of considerabie importance, I think, as a practical person, I would
regard the Executive Council as a body much more likely to do essential
justice in matters of this kind than the Court. I would remind Honourable
Members that in another section which we shall subsequently be discussing
a safeguard has been provided against what one might call capricious or
hasty withdrawal of recognition from any college of the University.

An Honourable Member: What is the safeguard? .

Dr. P. N. Banerjea: I dealt with this question yesterday in the course of
my speech, and it was not my intention to intervene today in the debate on
this subject, but the few words which fell from my Honourable friend, LIr.
Sargent, have compelled me to say something on this matter. My Honourable
friend says that affiliation and dieaffiliation are matters of day-to-day adminis-

- tration. Is that corrcet? How many colleges are there under the Delhi.
University? There are only 7 or 8 colleges and recognition of these colleges
and withdrawal of recognition from these colleges cannot be regarded as
matters of day-to-day administration.

Mr. J. P. Sargent: Sir, on a matter of personal explanation, if my Honour-
able friend would permit me. I did not say that the granting and withdrawal
of recognition in the case of colleges of the University was a matter of
ddy-to-day administration. But I said that to do it properly and justly
required ‘& knowledge of the day-to-day administration of ‘the 'University
which I think is quite a different thing. _ S

Dr. P. N. Banerjea: I stand correcfed. But thesé matters are mattars of
an’ excentional character,—affiliation and disaffiliation, How many’ instanoces
ip be éited where colleges have besn disaffiliated? .Very. few. .I am-told not.
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one. In that case would it be very inconvenient for members of the Court
bo come and attend a meeting if such an important matter as disaffiliation of
a college was being considered? I do not think that the members of the Court
would find any difficulty. If they find any difficulty then they should cease to be
members of the Court. Then it is to.be considered whether the Senates of
the different Universities have ever found it difficult to deal with questions of
affiliation and disaffiliation. Has any difficulty arisen in Bombgy? Has any
difficulty arisen in Calcutta? Has any difficulty arisen in the Patna University?
I have kept myself in touch with the decisions of the various universities in
India and I know of no instance in which it can be said that the larger body
has found it difficult to deal with questions of affiliation and disaffiliation. It is s
matter of common knowledge that confidence is the crux of the whole proble
in regard to affilistion and disaffiliation. And which body is likely to commm:g
greater confidence,—the Executive Council or the Court? On the Executive
Council teachers of the University are represented in large numbers, the
outside public is very meagrely represented there; whereas on the Court the
public opinion of the country is well represented. Therefore, even if the initia-
tive in the matter of affiliation and disaffiliation is taken by the executive
body, the action of the executive body should be confirmed by the Court.’
That will give full satisfaction; otherwise there may be a sense of dissatisfac-
tion. .

Now, Bir, what does disaffiliation mean? Disaffiliation means the closing
of a college. In India most of the colleges have been built up by the self-
sacrificing efforts of individuals and by the generous donations which have
been mage by the public. It is true that in recent times Government has
come forward with grants, but Government has been responsible for the estab-
lishment of only a few colleges. Therefore; to take away recognition from
a college should be regarded as a very serious matter, and such a serious
matter should not be entrusted to a small body of persons some of whom nay
be more or less under the control of the Government. Sir, I support the
amendment. -

Nawabzada l(uhsmm Liaquat Al Khan:@ Sir, .. .

‘Mr. President (The Honourable Sir Abdur Rahim): As it is now one
minute to five, the Honourable Member had better begin his speech to-morrow.

The Assembly then adjourned till Eleven of the Clock on Friday; the 6th
August, 1948. - ‘
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